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COUNCIL OF STATE.
Wednesday, 27th Sepiember, 1939.

The Council met in the Council Chamber at Viceregal Lodge at Eleven
of the Clock, the Honourable the President in the Chair.

DEFENCE OF INDIA BILL—oconoluded.

Tae HoNoURABLE THE PRESIDENT : We will now proceed with the
second stage of the Defence of India Bill.

Clause 2.
TrE HoNoURABLE MR. P. N. SAPRU (United Provinces Southern : Non-
Muhammadan) : Sir, I move :
“ That in part (43) of sub-clause (2) of clause 2 of the Bill for the word ‘ prejudioce * the
word ‘affect’ be substituted.
The clause reads thus :

“ Without prejudioe to the generality of the powers conferred by sub-section (7), the
rules may provide for, or may empower any authority to make orders providing for, all
or any of the following matters, namely :—

and then you come to clause (u):

* prohibiting anything likely to prejudioe the training, discipline or health of Hsi
Majesty’s forces ; "
1 should have thought that the word ‘ affect ’ Was more definite and more pre-
cise. I do not understand the word * prejudice . Even if you made a bona
Jfide pacifist speech, you might come under this word ¢ ‘ prejudice , and therefore
with a view to eliminating all possibility as to what is meant by this clause I
am suggesting the word * affect ” for the word ““ prejudice ”.

Tare HonouraBLE MR. A. pEC. WILLIAMS (Nominated Official) : Sir,
on the contrary, I would suggest that the substitution of the word * affect *
for the word  prejudice ” makes the clause vaguer and wider. I do not know
if that is the intention of the Honourable Member, but Government are quite
satisfied with the wording as it is ; they consider it is quite enough for their

purpose.
Question put and amendment negatived.
TrE HoNOURABLE MR. P. N. SAPRU : Sir, I move:

“That in part (v) of sub-clause (2) of clause 2 of the Bill, after the word ‘ reporte’
the words ¢ knowing thé same to be false * be inserted.”

(277)
M4ICS R
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The clause reads as follows. I have already invited the attention of the

}E[ouse to sub-clause (2) which governs all these parts. This part reads as
ollows : .

¢ preventing the spruding without lawful authority or exocuse of false reporta or the
Pprosecution of any purpose likely to cause disaffection or alarm, or to prejudice His
Majesty’s relations with foreign powers, or to promote feelings of enmity and hatred
between different classes of His Majesty’s subjects ™.

I would like the words “ knowing the same to be false ”’ to be inserted after
the words “ false reports "’ because a man may have unwittingly repeated what
he has heard and then he would come within the mischief of this clause. We
must penalige deliberately dishonest reports. You must show that the

report is intentionally dishonest. That is why I think my words will improve
the section.

TrE HoNOURABLE MR. A. DEC. WILLIAMS : Sir, I suggest that the words
inserted in this clause by the Select Committee, namely, *“ without lawful
authority or excuse ” fully meet the intention of the Honourable Member of
limiting the offence to the spreading of a report knowing the same to be false.
The fact that the accused does not know that the report is false is covered
by the word “ excuse . I submit, Sir, that the amendment is unneccessary.

Question put and amendment negatived.

Tue HoNoURABLE MR. P. N. SAPRU : Sir, I move :
“ That to part (¥it) of sub-clause (3) of clause 2 of the Bill the following proviso be
‘sdded, namely : -
¢ provided that the prohibition shall not apply to persons who stand in near re-
lationship to each other’.”
The governing clause here is sub-clause (3) of clause 2;and then we come
to paragraph (vit) which says :
¢ prohibit attempts by any person to screen from punishment ‘anyone, other than the
husbend or wife of such person, contravening any of the rules ’;
My Honourable friend Mr. Williams knows the joint Hindu family system and
though there is no joint family system among Muhammadans in law, in fact
there is a joint family among the Mubammadans also. We know that the rela-
tionship between the mother and the son is a very sacred relationship in this
country. There may be a mother who has got, as was pointed out by the
Honourable Mr. Padshah, an only son and Isuppose an only son is loved by
& mother more than the wife loves her husband. If the husband is dead, well
in certain communities the wife can find another husband for herself or she
can satisfy herself in some other manner. So far as the mother is concerned,
the son means everything to her. That is the case with the father also
and therefore, Sir, I would suggest that we should take cognizance of the in-
stinct of family relationship in this country and not only go by the English law
.in this matter. The conditions in England are different. Here the mother
and the father stand in a very peculiar relationship to their children and we
shduld make some exemption for the mother and the father. That is really
why I am pressing this amendment, Sir.
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TeE HoNouraBLE MR. A. pEC. WILLIAMS : Sir, if we proceed on the
generally accepted principle that a proviso introduces some modification in
the substantive part of a legal provision, the effect that the suggested amend-
ment would have would be somewhat unfortunate ; because, if we take para-
graph (v17) to provide certain exemptions for husbands and wives, it would:
appear that the Honourable Mr. Sapru does not regard husband and wife as
standing in near relationship with each other. The provision in question was
added in the other place. It is based on existing provisions in the Indian
Penal Code and it is also based on the common law principle which affords
protection to married couples. I suggest, Sir, that this amendment is not
necessary.

TaE HoNouraBLE Panprr HIRDAY NATH KUNZRU (United Provinces
Northern : Non-Muhammadan) : Sir, my Honourable friend Mr. Williams
has given a very technical reply. Undoubtedly if the clause stands as it
is and only the words proposed by my Honourable friend Mr. Sapru are added
to it, the amended clause will be open to the objection raised by Mr. Williams.
But surely my Honourable friend understands the purpose of the amendment
moved by Mr. Sapru and if he wishes to be helpful he can easily draft an amend-
ment which would bring out what Mr. Sapru has in view without being open
to any legal objection. The main point made by Mr. Sapru was that in the
special social circumstances of India it was not enough to consider the rela-
tionship existing between a wife and a husband in connection with the giving
of information regarding the commission of offences. It was necessary also
to consider other relationships—for instance that of children to their parents.
I personally think that thisis a very reasonable point of view. I have not the
legal knowledge to draft an amendment which -would satisfy the legal pandits
on the other side but I am sure that they can themselves put forward an amend-
ed clause which will be more in consonance with Indian conditions than the
present clause is. ‘

TrE HoNoURABLE THE PRESIDENT : Amendment moved :

“ That to part (vis) of sub-clause (3) of clause 2 of the Bill the fouoﬁng proviso be
added, namely :

¢ provided that the prohibition shall not apply to persons who stand in near re-
lationship to each other’.”

Tae HoNouraLe Kunwar Sir JAGDISH PRASAD (Leader of the
House) : I think, Sir, Mr. Williams has not replied.

Tae HoNouraBLE THE PRESIDENT : He has not the right to reply on
an amendment. Neither the Mover nor the Government Member is entitled
to reply.

Question put and amendment negatived.

Tre HoNouraBLE THE PRESIDENT : The Question is:

“ That olause 2 stand part of the Bill. ”

The Motion was adopted.

Clause 2 was added to the Bill.

Clauses 3 and 4 were added to the Bill
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SR ST Ol B,
Taz Honovmaniz M. P. N. SAPRU : §ir, Imove: .
« in sub-clwuss (3) of clause 5 of the Bill the wosds;' or attempts to abet’ be
opmitted. "’
Well, 8ir, I would invite the attention of the: House to this sub-section:
6 (3), which says that—

‘ for the purposes of this section, any person who attempts to ocontravend, or abets
or attempts to abet, a provision of any law, rule or order ", etc.
Now, Sir, I understand the word “ contravene ” and I understand the
word ““ abet ”’ but I do not understand the words “ attempts to abet . That
is, you punish & man for committing an offence or abetting an offence. But,
I do not know, Sir, what this phrase *“ attempts to abet ”” means. Anything
done directly or indirectly might amount to an attcmpt to abet. I think, Sir,
the words ““ attempts to abet ” are very wide and therefore are liable to be
misunderstood and misinterpreted and therefore I think we should restrict
ourselves to using language which we can understand. “ Attempts to abet ”
does not convey any meaning.

TrE HoNouRABLE ME. A. DEC. WILLIAMS : I think, Sir, the statutory
meaning of the word * attempt ” as set out, for instance, in the Indian Penal
Code, is sufficiently well understood. I will not myself attempt at this mo-
ment to give an exhaustive definition of it ; but, for instance, if a person takes
action with a view to abetting, that I imagine constitutes an attempt to abet.
The object of including this provision is to provide a somewhat severer penalty
than flows from the relevant provision in the Indian Penal Code. It was inser-
ted deliberately and we would not be prepared to see it deleted.

Question put and amendment negatived.

Tre HoNOURABLE THE PRESIDENT : The Question is :

“ That clause 5 stand part of the Bill. "

The Motion was adopted.

Clause 5 was added to the Bill.

Clauses 6 and 7 were added to the Bill.

Clause 8.
TaE HonouraBLE MR. P. N. BAPRU : 8ir, I move :

‘ That in part (¢) of sub-clause (2) (b) of clause 8 all the words after the words ¢ Addi-
tional Sessions Judge ’ be omitted. "

This, Sir, I confess is a rather important amendment from our point of
view. Clause 8 deals with Special Tribunals and their constitution. I am
not in this amendment raising any question of principle so far as the Special
‘Tribunals are concerned. I concede that Special Tribunals may be necessary
for the purpose of expeditious justice in & war such as we have today in the
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world. But it is necessary for us to consider what the comstitution of this
8pecial Tribunal may be. You must remember that there will be & finality
attaching to the judgments of these Special Tribunals so far as imprisonment
up to 10 years is concerned. That is to say, if a man has been convicted
for a term of imprisonment, shall we say, of 9 years 11 months and 30 days
or 29 days, he cannot get any right of appeal. Therefore, the powers of these
Special Tribunals are very, very great indeed. We are giving a finality to
their decisions and therefore it is necessary to see that these Tribunals are pro-
perly constituted. I would not care for a right of appeal if I got a Special
Tribunal of three High Court judges. Then I would feel that I was gettinga
fair chance and that an appeal would not be of much value to me. But here,
if T were the accused, I would not be getting a Tribunal of that character. I
would be getting a Tribunal of this character, 2., a man who is qualified to
be a High Court judge. Well, a man who is qualified to be a High Court judge
does not necessarily become a High Court judge. I am qualified to be a High
Court judge. I have practised for more than 15 years. But I do not find my-
self on the Bench of my Court, or, for the matter of that, of any Court. There
are others who have practised for 15 years at the Bar and who have the technical
qualifications for a High Court judgship, but I am sure are not likely to be
ever fit to be High Court judges. The other members of the Special Tribunal
may be sessions judges, additional sessions judges, chief presidency magis-
trates, additional chief presidency magistrates, district magistrates or addi-
tional district magistrates. The sessions judges and additional sessions
judges, I confess, stand on a different footing from chief presidency magis-
trates, additional chief presidency magistrates, district magistrates and addi-
tional district magistrates. The sessions judge himself is a judicial officer.
When he tries cases, he tries to approach them from a judicial point of view.
He is not interested directly or indirectly in the maintenance of public order
in his district. He has no executive bias. He generally is a man with a
larger experience of judicial work. In our province, before you become a
sessions judge, you must have been a sessions and subordinate judge. Therefore,
he has that much training and he is able to get rid of the executive bias to some
extent. At all events, he has been able to get rid of the executive bias which
he acquired in his early days, as an assistant magistrate or as a joint magis-
trate. If he happens to be a Provincial Service man, when he is a man who
has never had any executive experience, he starts as a munsif in our pro-
vince and then he becomes a civil judge and then he is invested with sessions
powers and becomes a sessions judge. Therefore, he is essentially a lawyer -
and therefore in trying these cases he will approach the questions raised before
the Tribunal from a lawyer’s point of view. So far as the district magistrate
is concerned, apart from district administration—and district administration
takes a good deal of the time of the district magistrates—and apart from reve-
nue administration—and revenue administration is getting more and more
complicated in these days of landlord and tenant problems—apart from the
district and revenue experience, his judicial experience is confined to trying
ordinary simple cases which involve a maximum imprisonment of two years.
He also hears appeals from subordinate magistrates. He has not that com-
mand and' that knowledge of criminal procedure and the law of evidence which
the sessions judge has and he is not—I am not blaming him ; I am blaming
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the constitution of his mind and the subconscious bias which he has imbibed—
he has not that judicial experience which fits'a man to be a good judge. You
may have a Tribunal where you may have a man who was qualified to be a High
Court judge. He may have one view of the guilt or otherwise of the accused.

Youmay have two district magistrates and they may take a different view of the
guilt or otherwise of the accused. Asthe majority view isto prevail, the result
will be that the man will be convicted by two men of—shall I say without
giving any offence—inferior judicial qualifications and inferior judicial equip-
ment. Now, Sir, it is essential that justice should be done ; but it is also
further essential that the accused should have a feeling that he has had a fair
trial and that justice has been done. Our whole jurisprudence is based upon
this principle that the accused should have no reasonable apprehension that
justice is not being done to him. You have the transfer provisions in the
Criminal Procedure Code. Most of the applications that are filed in the High

Court for transfer of this case or that case from this magistrate or that magis-

trate are of a frivolous nature. I am sure that the magistrate, in most of these
cases, has no prejudice either for or against the accused. But the High Court

very often interferes on this ground that there is a reasonable apprehension in
the mind of the accused that he is not likely to Lave a fair trial before a particular
magistrate. You get applications making the sort of allegation that the magis-

trate is friendly with the complainant or that he has been dining with him at the

United Service Club or at the Allahabad Club. You get these kinds of frivolous’
applications before the High Court. But these applications sometimes succeed

because the judges say, “ Well, there is a reasonable apprehcnsion in the mind

of the accused that he is not going to have a fair trial and therefore it is necessary
for us to see that the accused feels that he is having a fair trial ”.  You ought

to engender this feeling by constituting your Tribunal in this manner.

Then, Sir, it is said that we have popular Governments in the provinces
and therefore we must trust them because it will be the duty of those popular
Governments to constitute these Tribunals. Now, Sir, 1 do not want to say
anything against those popular Governments. I think they have a very hard
task before them and I amn sure we all wish them success in the task, but the
answer to this line of criticism is, why have any qualifications at all, why do
you have a qualification for High Court judges in the Government of India
Act, why not trust the Secretary of State who is responsible to Parliament for
appointing the right kind of men as High Court judges, why prescribe the
qualifications that a man must be a barrister of 10 years’ standing, or an advo-
cate of 10 years’ standing or a civilian who has exercised judicial powers of
some years’ standing before he can be appointed ? Why have any statutory
qualification atall? Why not leave everything in the hands of the responsible
Government ? You have these qualifications because you think that some
statutory safeguards are necessary to ensure confidence in the administration
of justice so far as the public is concerned. Therefore, I say that this clause
ought to be revised. It is desirable that those who are going to be.tried by
the Special Tribunal should have confidence in the impartiality of these Special
Tribunals. 8ir, I strongly urge my Honourble friend Mr. Williams even .&t
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this late hour to agree to this amendment. It will make a vast diffarence so
far as we are concerned in our attitude towards this Bill if this amendment
is accepted.

Tre HowouraBLE HaJt Syep MUHAMMAD HUSAIN (United Provinces
West : Muhammadan) : Sir, I am very glad that my Honourable colleague
has brought an amendment like this before the House. There is considerable
force in what he has said and 1 think that this amendment ought to be accented
by the Honourable Mr. Williams. The most unfortunate thing is that the Bill
has come very late to this House, though it could not be helped, and if an amend-
ment is carried here it will have to go before the Assembly, which has dispersed.
As I said the other day these emergency powers are necessary and they must
at once be given. The effect of the amendment, if carried, would be that the
Bill will have to be postponed till the next session. (4n Honourable Member :
“ There is an Ordinance in existence ”’.) -Yes, I want to draw the attention of
the Honourable Mover to the fact that although the emergency powers are
necessary, yet the authority to which the powers are given should be properly
constituted, and there is no emergency as regards the comstitution of these
Tribunals. They are not going to be set up at once. Probably the Provincial
Governments will see whether the ordinary judicial machinery is not suffi-
cient to cope with the situation, and it will be after that that the Tribunals
may be constituted. Therefore, there is plenty of time for consideration.

I hope it will be realized and appreciated that the ordinary Criminal Pro-
cedure Code does not give any power to any magistrate of any standing for
the trial of serious cases which are cxclusively triable by a Court of sessions,
unless the magistrate is given power under section 30, which is given after
a good deal of consideration. You will see, Sir, that when in ordinary cases
triable by a Court of sessions a magistrate is not empowered to try the
case, there must be some reason and that must have been considered when
that legislation was passed. In these cascs the Tribunal has been given
jurisdiction over very, very serious offences and the procedure is what one
might call a summary procedure, or a procedure very similar to that adopted in
courts-martial. Therefore, I would request the Honourable Mr. Williams to
consider that in cases where a Tribunal is set up it should be such as will have
the confidence of everybody and nobody should have any complaint about it
at all. Thad experience of a Special Tribunal in normal days, when the Govern-
ment of India set up a Tribunal to try the Kartarpur riot cases. I was appear-
ing for the Crown at that time, and the Tribunal was composed of Sir Charles
Ross Alston, Mr. Justice Dalal, who was then a Sessions Judge, and a High
Court Judge Mr. Justice Tudball. In that case nobody could say anything
as to the constitution of that Tribunal. There was no appeal from that
Tribunal as here. There was no inquiry before the commitment. And
therefore the Tribunal which should try cases like these ought to be such that
it ﬁould have the confidence of the acoused that he will have as impartial
trial.

Now, there is another thing which I would like to draw the attention of
the Honourable Mover to, that in cases like these, when a Tribunal has power
to try cases which are not appealable, cases in which the procedure is very,
very summary, & magistrate is not needed. Why should he be there at all ¥
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Tt is because this is a summary trial and there is a final judgment ? What
is the necessity of keeping a magistrate also there when the Tribunal could
be constituted of persons who have higher qualifications. Therefore, it is
entirely unnecessary to have a magistrate as one of the members of the Tribu-
nal. I would have certainly supported this amendment and voted for it had
this not been a time when it is not advisable to support it because of the delay
it would cause. At the same time I would say that a supplementary Bill should
be brought in the next session, and we should wait to see what the constitu-
tion of the Tribunal is if any is set up. Although you have taken the power
and can appoint a magistrate, yet in practice it is not neoessary that you must
appoint one. You have power to appoint such persons as are qualified for

judgship of a High Court or is a person of sufficient judicial standing or is &
sessions judge.

With these words, Sir, while I support the reasonings advanced by my
colleague in support of his amendment, I am exceedingly sorry to say, owing to
the necessities of the time, I would ask the Honourable Mover of the amend-
ment to withdraw his amendment and content himself with what we have

said here and see whether the principle of the amendment is accepted by the
Government or not.

-TRE HoNoUrABLE Sir DAVID DEVADOSS (Nominated Non-Official):
Sir, the Bill provides for a Tribunal of three persons. It is not one magistrate
or one judge that is going to try any of the cases coming under any of these
clauses, but three judges. The Honourable Mr. Sapru said he would be satisfied
if three High Court judges would try the case. I have some experience of
criminal cases and I am yet to know of an accused person who was satisfied
with & judgment against him.

TeE HoNoURABLE MR. P. N. SAPRU: Then abolish the High Courts!

Tee HoNouraBLE Sir DAVID DEVADOSS : I will come to that. If
I might take up the time of Council, I would say this. There is a well known
case called the Ashe murder case. It was tried by three High Court judges,
the learned Chief Justice, the late Sir Sankaran Nair and a Civilian Judge.
The case was tried by the High Court and all the persons who were accused in
the case were convicted ; they were not satisfied with the judgment. A certi-
ficate was obtained from the Advocate General and the case came before five
or seven judges. You will find it reported in 30 or 31 Madras. It is impossible
to say whether any accused person who after conviction could be said to be
satisfied with a judgment given against him. I can mention half a dozen other
cases from Madras. There was the well known case of Subramania Ayyar.
He was tried in sessions on the Original Side of the High Court sessions and
he was convicted. Then he was not satisfied and he obtained a certificate and
went before the whole Bench of the High Court—1I believe of seven Judges.
He was not satisfied with that either and he went up to the Privy Council.
I can mention other cases. Therefore, it is no question of the number, of three
High Court judges trying the case. It is a question of the mentality of the
accused. As I said, is there any single accused person who after gonviction
feels that he is satisfied with the correctness of the judgment ? It has been
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said that you must have at least a sessions judge. We know that the ses-
sions judges of today become High Court judges tomorrow ; and chief presi-
dency magistrates become judges as well. If you will pardon a personal
allusion, Sir, Sir Abdur Rahim, who now occupies such an important place
in the Legislature today, was appointed a Judge of the Madras High Court in
the year 1908 or 1909. He was one of the most excellent and most indepen-
dent judges. T believe before that he was a Presidency Magistrate in Calcutta.
Therefore it is a question of personality. I have known men whom we call sub-
magistrates in the Madras Presidency, men who are getting only Rs. 100 and
who exercise what are known as second class powers, to be thoroughly inde-
pendent of the executive and there are persons who occupy very high positions
who cannot be said to be so independent. It is not therefore a question of
sessions judge or magistrate or presidency magistrate. Then it is said why
should we have qualifications, why don’t you leave it to the Government to
appoint anybody as a High Court judge? There must be some minimum
qualification for a place ? Otherwise anybody may apply for it ; a chaprassi
may apply for it. Therefore, we have a minimum qualification. But in the
making of appointments it is not the minimum qualification that is taken into
consideration ; it is the maximum qualification that is taken into consideration.
Therefore, Sir, I fail to see the objection to the appointment of a chief presi-
dency magistrate or additional district magistrate. In Madras, so far as my
experience goes civilians are made district judges and also Provincial Service
men who begin life as district munsiffs rising to be sub-judgesand being pro-
moted as sessions judges and from the Sessions Court coming up to the High
Court. I know two or three eminent Judges of the Madras High Court who
rose from the Provincial Service. They were first taken on as district munsiffs,
then they became sub-judges and then they became district judges and then
they got into the High Court. It is not a question of a district magistrate not
being eligible to sit on this Tribunal, but a proper person being appointed. It
is for the Local Government to choose a thoroughly independent person and a
person who will do justice without fear or favour.

With these words, Sir, I strongly object to the amendment.

Tre HonourasLe Panprr HIRDAY NATH KUNZRU: Mr. President,
T am sure that when my Honourable friend Sir David Devadoss was speaking
Mr. Williams was saying to himself, “ Save me from my friends !’ Ifall that
8ir David Devadoss said is true, there is no reason for prescribing the constitu-
tion of the courts or for providing for appeals. The accused is never satisfied ;
people who have served as executive officers may in reality have a more
judicial frame of mind than judicial officers and so on. I am sure that the
Honourable Mr. Williams has carefully noted these points and when the amend-
‘ment of the relevant laws is under the consideration of the Government of India
he will try to benefit by the advice given to him by Sir David Devadoss.

Sir, the proposition put forward by Mr. Sapru is a very simple one. At
present the constitution of the Special Tribunalis such that only one of the
three persons composing the Tribunal may be a person possessing judicial
experience or experience as a lawyer. ’

0

Tuz HoNousasiz Sre RAMASWAMI MUDALIAR (Commerce Member) :
Two. . P

L]



288 COUNCIL OF STATR. - [27TH SEPT. 1939.

Trx HoNourasLe Panorr HIRDAY NATH KUNZRU: It is not so.
The remaining two can be persons who have served all their lives as executave
officers only. My Honourable friend Sir Ramaswami Mudaliar interrupted me
and said that two members of the Tribunal must be persons having judicial
experience. That view, I submit, is not correct. It is stated in sub-clause (3)
of clause 8 that where only one of the members of the Tribunal is qualified
under part (a) of sub-clause 2\ at lcast one other member of the Tnbu.nal shall be
qualified for appointment under clause (b) of that sub-section exclusive of those
specified in sub-clause (1) of the said clause (b), that is, one of the persons must
belong to sub-clause (z) of clause (b). Who are the persons men'tloned in sub-
clause (i) © Sessions judges, additional sessions judges, chief presidency
magistrates and additional chief presidency magistrates. It depends on the
Local Government concerned whether it would select a sessions judge or a chief
presidency magistrate. Tt is perfectly possible therefore for two members of the
Tribunal to be men with no previous judicial experience at all. I would
draw the attention of Government to the constitution providefi for th_e
Special Tribunal urder the Defence of India Act, 1915. Sub-section (3) of
section 4 of the Defence of India Act says:

“(3) All trials under this Act shall be beld by three Commissioners, of whom at least
two shall be persons who have served as sessions judges or additional sessions judges for a
period of not less than three years, or arc persons qualified under section £ of the Indian
High Courts Act. 1861, for appointment as judges of a High Court or are advocates of &
Chief Court or pleaders of ten years’ standing .

The Defence of India Act, 1915, thus required that at least two members
of the Special Tribunal must possess judicial experience and it was not nccessary
under the Act to have any executive officer at all on the Tribunal. All the
three persons might be men who had served as judicial officers or were judicial
officers and lawyers. In the present case, however, it is quite possible that two
members of the Tribunal may have never served as judicial officers. The
amendment is a very simple one and ought to have the sympathy of Govern-
ment. My Honourable friend Mr. Williams, who has served as a judicial
officer, cannot but sympathise with our point of view. He may, however, say
that, whatever the merits of the amendment, he is precluded from accepting
it as the Assembly has adjourned. The acceptance of the amendment will only
mean the continuance of an Ordinance which admittedly is more drastic than
the Bill before us. Well, I amsure that my Honourable friend Mr. Sapru will
be satisfied if he assures the House that the amendment has the sympathy of
Government, that the Local Governments will be requested to see that at
least two members of the Tribunal are persons who have had previous judicial
experience and then he would have the law modified in the direction suggested
by Mr. 8apru’s amendment as soon as the Assembly meets. If this is done,
I am sure the purpose that Mr. Sapru has in view will be satisfied.

*TrE HONOURABLE MR. HOSSAIN IMAM (Bibar and Orissa: Muham-
madan) : Mr. President, the amendment which has just been moved is a
very necessary amendment and one on which there is not much ground for
difference of opinions 8ir, I cannot deal with the speech of the Honour-
able Sir David Devadoss because I was not present to listen to his full

*Not oorrected by the Honourable Member. W
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speech, but I learn that he indicated that people have not full confi-
dence either in the magistracy or in the judiciary. Well, that opinion
no one will be prepared to endorse. I personally think, Sir, that there
1s some misapprehension about the provisions of section 8. Out of the
11 provinces of India, in eight provinces there are no chief presidency
magistrates, so in those provinces you will have necessarily a man qualified to
be a H:gh Court judge and another an additional or sessions judge only.
There will be no presidency magistrate because they do not exist. In the
three? presidencies of Madras, Bombay and Calcutta, where you have chief
presldgncy magistrates only in the towns of Calcutta, Madras and Bombay,
you will have chief presidency magistrates. As we know, in fact, there is
already a provision to have two judicial officers or persons qualified to be judicial
officers under the Act itself. Now, we come to the third provision. ~Where
is the necessity of having a district magistrate ? Therc is going to be no com-
mitment proceedings. The decision of the Tribunal, except in cases specified,
would be final. It would be better, Sir, if the Government would circulate to
the provinces the opinions of the Legislature that they prefer that it should be
composed entirely of the judicial officers. It is not incumibent to include a
district magistrate and as the Provincial Governments have the confidence of
Mr. Sapru and Pandit Kunazru, there need be no doubt that they will not include
a district magistrate !

TrE HoNouRABLE PanpiT HIRDAY NATH KUNZRU : I am sure the
Punjab and Bengal have your support !

THE HoNouraBLE MR. HOSSAIN IMAM : Well, I have not defended
them here.

Tee HonouraBLE Panpir HIRDAY NATH KUNZRU: You only
attack some ; you don’t defend the others.

Tue HoNoURABLE MR. HOSSAIN IMAM: I may mention, Sir, that under
the provisions of this Act, it is incumbent to have someone qualified under
clause (a) and also to have another person qualified under sub-clause (?) of
clause (b). But there is no necessity of having anyone qualified under item
(#) of clause (b). Soit is perfectly in the hands of the Provincial Govern-
ment either to include a district magistrate or not to include a district magis-
trate altogether. If the Provincial Governments are the representatives of the
people and have regard for their interests and if public opinion is strong against
the inclusion of district magistrates, then it stands to reason that they will not
include district magistrates in the Tribunal. But to be on the safe side, I
would request the Honourable Mr. Williams, if he finds it possible, to intimate
the opinion of this House that it prefers not to have district magistrates in this
Tribunal. But there is one question, 8ir, that where the Central Government
is the authority and where the Chief Commissioners are regarded as the Pro-
vincial Governments, there the Central Government can give us an assuranoe
that it will consider this matter. The action required by this amendment can
be taken by means of execytive orders and executive advice and so there is no-
neoessity of pressing this Motion to a vote of this House if the Government is
prepared to consider sypupathetically the idea behind this amendment.
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*TgE HoNOURABLE SIR A. P. PATRO (Nominated Nen-Official) : Sir, the
amendment relates to the deletion of the chief presidency magistrate and the
sdditional chief presidency magistrate. It does not relate to district magis-
trates. The clause reads thus:

(2) No person shall be appointed as a member of a Special Tribunal unless he is—
(B) (s) & sessions judge, additional sessions judge, chief presidency magistrate,
additional chief presidency magistrate ™.
There is no reference whatever to district magistrates. Sir, whatever may
be the constitution or the organization of judicial matters in the United Pro-
vinces, the experience of other provinces is entirely different. The presidency
magistrates or chief presidency magistrates are appointed as judicial officers.
They act under the Criminal Procedure Code and they apply all the sections of
the Defence Act. Are they not judicial officers ?  If they are judicial officers,
where is the objection to the section itself ? That is the whole misunderstanding
or misreading of this clause. They admit the arguments relating to sessions
judges or High Court judges. All that is beside the point. The
only point is whether chief presidency magistrates and joint presi-
12 Noox dency magistrates are judicial officers or not. They admi-
’ nister the law. They are not outside the law, and being
judicial officers, where is the objection to them ? As a matter of practice, these
presidency magistrates take cognizance of the highest criminal cases. After
all, this Tribunal is a Criminal Tribunal to try criminal cases—offences com-
mitted under this Act. The offences committed under this Act are triable by
these magistrates who have had experience in trying criminal cases. They
are therefore best qualified for this purpose—better than a sessions judge or
district judge who has been appointed from the Bar. There are district
judges and sessions judges who are appointed straight from the Bar. What
i8 their experience ? These magistrates have experience of trial of very extreme
cages, especially in presidency towns. They have been exercising judicial
powers under the Criminal Procedure Code. Therefore, they are most qualified
to take cognizance of cases under this criminal law. Several High Court judges
have been appointed straight from the Bar. It may happen that the Honour-
able the Mover of this amendment may be appointed a High Court judge. I
ask, What criminal experience has he got in order to try these very important
cases and to weigh the evidence ? What is the experience of members of
the Bar, appointed straight as High Court or sessions judges, in the adminis-
tration of criminal law and in the weighing of evidence ? Therefore, it is
absurd to say that these chief presidency magistrates and additional chief
presidency magistrates, who have life-long experience of administering criminal
law in presidency towns, are not judicial officers and are not competent to sit
on a panel of judges constituted to administer this law.

Tae HonouraBLE Satvep MOHAMED PADSHAH Samis Bamabum
(Madras : Muhammadan ): Sir, so much has been said on this amendment
that it is not necessary for me to adduce any further arguments about the
justifiability of the demand which my Honourable friend Mr. S8apru has made.
I should only like to draw the attention of the House to one point which

*Not corrected by the Honcurable Member.
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cannot be denied by anybody. My Honourable friend who' has just sat down
was also one .of the eminent lawyers in our presidency and my Honourable
friend 8ir David Devadoss was one of the most distinguished Judges of the
Madras High Court. But both of them cannot say that the chief presidency
magistrates and dietrict magistrates are empowered under the existing crimi-
nal law to try cases and give judgments in cases where the offence is punish-
able with death or transportation for life. These magistrates are under the
present law debarred from passing a judgment in the case of offences punishable
with death or transportation for life. ~ All that these people—first class magis-
trates and chief presidency magistrates—are allowed to do is to hold a prelimi-
nary inquiry. These people are not trusted to do the right thing, and to take
a proper view of the law where complicated questions of law and evidence are
involved. It is for this reason that they are not now allowed to pass a judg-
ment in these matters.

TrE HoNoURABLE MR. P. N. SAPRU : Can they try such cases ?

Tue HoNouraBrLE Saryep MOHAMED PADSHAH SamiB BAHADUR:
They cannot try. They can only hold a preliminary inquiry. That is why I say
that these people are not competent to deal with cases of serious offences. Even
today they are not supposed to be competent to pass judgment over these
offences. Why should these people now be given that power under this law,
where the procedure is thoroughly summary, where there is no appeal from the
lower Courts and where there has been no preliminary inquiry and where the
evidence recorded would mostly be not ¢n extenso but only the substance of it ?

THE HonouraBLE Sir A. P. PATRO : There are appeals from sessions
judges to the High Court.

TrE HoNoURABLE SatvyED MOHAMED PADSHAH SaniB BAHADUR:
Sessions judges are today empowered to try cases and pass judgments even
though there might be an appeal. That is another matter. But magistrates
have not the power to try cases punishable with death or transportation for life.
All that they candoissimply to conduct a preliminary inquiry and send the
records to the sessions judges. They are considered incompetent to pass any
judgment in cases in which the punishment is death or transportation for life.
They do not pass judgment. They simply pass an order, committal order.
My Honourable friend Sir David Devadoss may, with his breadth of view,
consider that the district magistrate or any magistrate for the matter of that—
even an ordinary second class magistrate of the Bench Court—could be expec-
ted to be quite as discreet and as correct in his view of law as the High Court
judge. But this is a proposition which none of us will be prepared to accept.
My Honourable friend Sir David Devadoss thinks that there might be people who
could have this kind of capacity. But they are not to be found everywhere.
After all, we have got to deal with people of ordinary ability, and we have got
to go only by what ordinarily happens. It cannot be denied that the sessions
judge will be able to bring a much more judicial mind to the case before him
than a district magistrate, and the sessions judge will be able to take a more
acourate and proper view of the law of evidence than the district magistrate
who i not at all used to give himself much pains in understanding complicated
questions of law. As has been observed by most of our friends, it may not be
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possible for- Government to accept this amendment at this moment, but it
is still possible even under this law to give effect to the suggestions made.
This law may not be altered, but it gives full power to the Government to give
instructions to the Local Government to see that the constitution of this Tri-
bunal is set up in such a way as to satisfy the demand of the Honourable
Mr. Sapru.

TrE HoNoURABLE Mr. A. pEC. WILLIAMS : Sir, the discussions on this
amendment constitute as much an indictment of those provisions of the Criminal
Procedure Code and other parts of the criminal law of this country which confer
jurisdiction on magistrates as of the provisions of this Bill. If certain Honour-
able Members opposite are to be believed, magistrates are not fit to try cases
punishable even with two years’ imprisonment. ~If there is anything regrettable
in the course of the discussions on this Bill it is, I submit, the constant and
prolonged attacks of certain Members of this House on a magistracy which, I
am convinced, does substantial justice in the courts. The Honourable Mover
of this amendment, if he is to be included amongst those holding these views,
has certainly adopted a somewhat peculiar method of giving effect to it. If he
will carefully look at his amendment, he will see that he is excluding chief
presidency magistrates and additional chief presidency magistrates from the
Special Tribunals but is retaining district magistrates and additional distriot
magistrates.

Tae HonouraBLE MRr. P. N. SAPRU: How ?

Tre HonouraBLE Mr. A. pEC. WILLIAMS : I do not wish to be acoused
again of making capital out of a drafting point, but still the fact remains that
that is the way in which——

Tug HoNourasit Me. P. N. SAPRU : I have said, “ all the words after
« additional sessions judges, .”
Tue HonoURABLE MRr. A. pEC. WILLIAMS : In part (s).

- Tae HonourasLe Panoir HIRDAY NATH KUNZRU: Even if the
words “ district magistrates ” and * additional district magistrates ”’ remain,
it will be certain that the Tribunal shall contain two persons of judicial
experience. _

Tae HowourasLe THE PRESIDENT: Is it a personal explanation %
You are not entitled to make a second speech.

Tae HoNoUurABLE Mr. P. N. SAPRU : On a point of personal explanation,
Sir. I say that *all the words after the words ‘additional sessions judge’
be omitted .

AN HoNoURABLE MEMBER : But that is only in part () of sub-clause (2).

Tae HoNourasLE Mr. A. pEC. WILLIAMS : I am afraid the Honourable
Member will find that he is in the wrong. However, as I say, I have no desire
to make capital of this point. Indeed, I have a suggestion to make and an
undertaking to give which I hope will go a long way to meet the difficulties
experienced by Honourable Members opposite. We have just been told that
convicted acoused is never satisfied, and I have often been inclined to wonder
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whether the same dictum does not apply to my Honourable :friend Pandit
Kunzru. However, I hope on this occasion to be able to please him. As I
said before, in the Assembly the Government accepted an amendment of the
commencement clause of the Bill which enables them to bring various provisions
of the Bill into force at various times, and I can say straightaway that it
is not the intention of the Central Government to bring Chapter III of the Aot
into force until it is definitely called for and then only in the area for which it is
called for. (Applause.) Further, so far as this particular amendment is
concerned, the Central Government are quite prepared to address Provincial
Governments and to suggest to them—they cannot go further than that—to
suggest to them that so far as possible all the members of a Special Tribunal
should be either qualified for a High Court judgship or be judges. (Applause.)
1 take this opportunity to make this statement because I see that all the
remaining amendments relate to Chapter III and this undertaking may
have some relevance to them.

I hope, Sir, that the Honourable Member will now not wish to press his
amendment.

Tae HonoURABLE THE PRESIDENT : Does the Honourable Member
wish to press his amendment ?

Tae HoNoURABLE MR. P. N. SAPRU : No, Sir.

The amendment was, by leave of the Council, withdrawn.

Tree HonouraBLE THE PRESIDENT : The Question is :
“ That clause 8 stand part of the Bill."”

The Motion was adopted.

Clause 8 was added to the Bill.

Clause 9 was added to the Bill.

Clause 10.

Tee Honourasie Mr. P. N. SAPRU : Sir, I move :

“ That sub-clause (2) of clause 10 of the Bill be omitted and the subsequent sub-clauses
be renumberedd.”

Tae HoNouraBLE MR. A. pEC. WILLIAMS : Sir, I oppose the amend-
ment.

Question put and amendment negatived.
Tae HonouraBLE Mr. P. N. SAPRU : Sir, I move :

« That for sub-clause (2) of clause 10 of the Bill the following be substituted, namely ;

‘ In trial before the Special Tribunal the evidence shall be taken down at length
in writing in the English language and the record of such evidence shall be
signed by all the members of the Tribunal’.”

Sir, as will be seen from another amendment whichis against my name,
I am providing for an appeal where there is a conflict of opinion among the
members of the Special Tribunal. I am providing that where there is a dis-
gentient judgment the accused shall have a right of appeal. Then, Sir, if the
accused is to have a right of appeal, the appellate Court ought to have the
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proper miaterial for giving its decision ; and therefore it follows that the pro-
édure in regard to the taking down of evidence needs revision. In fact, Sir,
under sub-clause (2) of section 10 the procedure for the taking down of evidence
in cases punishable with death or transportation for life is different from the
procedure prescribed for cases which do not involve a sentence of death or
transportation for life. As I envisage the possibility of an appeal in all cases
the procedure for the taking down of evidence has also got to be revised. It is
for this reason that I have suggested this amendment ; in order that the ap-
pellate Court might be able to do full justice ; it should have a proper record of
the case before it. For this reason it would seem necessary that evidence
ghould be recorded in full. It may be said that if you record evidence in full
it will take a long time, but then you can give your Special Tribunal special
facilities for having the evidence recorded in full.

Sir, I move.

Tae HonNourasLE Hajr Syep MUHAMMAD HUSAIN : Sir, the only
thing which appears to me about this clause is that in cases which are not
appealable this procedure will give a sort of immunity to perjurers. If the
evidence is not taken down and a record kept there cannot be any prosecution
for perjury. Therefore, people will think they have a license to speak lies,
either for the prosecution or for the defence. There should be some sort of
record of their evidence to which they should be pinned down. It is not only
the judgment which we should see to in the end but also the procedure during
the trial. That should give some sort of protection to the person who makes a
statement, and care should be exercised about his statement. I cannot under-
stand the force of * at length ”, either in the amendment or in the sub-clause.
Either the evidence is taken down by the Tribunal as given, or the Tribunal
has power to take down only as much as it pleases. I cannot see how evidence
which is given can be taken down at length——

Tae HoNourasre THE PRESIDENT : That principle is observed in all
summary trials.

Tae HonouraBrLE Haj1 Syep MUHAMMAD HUSAIN : That is so,
but in summary trials we know that hardly once in & blue moon ocan a case of
perjury succeed, because there is no proper record of the evidence. It is open
to the accused person always to say, ““ I did not make this statement, or that
it was not my intention to say that .

In fact there was a time when instructions were issued at least in our High
Court that a single record in English should bekept in civil cases. That was
one of the critioism that was put forward—that we are feeling that difficulty
in prosecuting people for perjury on account of the absence of double record.
8o I think there is & good deal of force in this amendment that a record of the
evidence of witnesses should be kept.

TrE HoNOURABLE MR. A. DEC. WILLIAMS : S8ir, I suggest that the
balance of convenience and profit to Government in the conduct of the war is
that Special Tribunals should be permitted to get on quickly with their work,
not that the courts should be burdened with the trial of perjury cases.
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agree with the Honourable Mover of this amendment that this amendment is
the logical consequence of the amendment to clause 13 if accepted. But as
metvpo say I shall have to oppose that amendment, I must oppose this one

Tre HoNouraBLE THE PRESIDENT : Amendment moved :

“That for sub-clause (2) of clanse 10 of the Bill the following be substitated,
namely : ,
“In trial before the Special Tribunal the evidenoe shall be taken down at length‘
in writing in the English langunage and the record of such evidence shall be

signed by all the members of the Tribunal .”

Question put and amendment negatived.

TeE HoNOURABLE MR. P. N. SAPRU : Sir, I move :

* That in sub-clause (§) of clause 10 of the Bill after the word “opinion’ (where is
ooours for the first time) the words ¢ for reasons to be recorded fully in writing’ be in-
serted.”

Sub-clause (5) of olause 10 reads :

‘“ After an acoused person has once appeared before it, a Special Tribunal may try

him in his absence if, in its opinion, his absence has been brought about by the acoused
himself for the purpose of impeding the oourse of justice, or if the behaviour of the accused
in Court has been such as, in the opinion of the Special Tribunal, to impede the course of
juﬁw 'l.
The ordinary rule of law is that you may not ordinarily try an accused in his
absence. That rule has been to a certain extent reversed in this sub-clause
and as in certain cases we are providing for an appeal it would seem desirable
that the appellate Court should have before it the reasons of the trial court for
proceeding with the case against the accused in his absence. I am not sugges-
ting any change of substance. What I suggest is that the opinion should be
recorded in writing so that the appellate Courts may have before them proper
material for deciding as to whether the Special Tribunal was or was not justi-
fied in trying the accused in his absence. -

Tae HonouraBLe Mr. A. pEC. WILLIAMS : I am afraid, Sir, that I
must question the intention, as drafted in the amendment of the Honourable
Member again. He wants the opinion of the Tribunal recorded when the
absenoce of the accused has been brought about by himself, for the purpose, in
their opinion, of impeding the course of justice ; but he does not apparently
want the opinion of the Tribunal recorded if the behaviour of the acoused im
cowrt has been such as, in their opinion, to impede the course of justice,
I do submit that this amendment is wholly unnecessary. I .camnot conceive
of any responsible court or tribunal taking action of this character withous

reqording the grounds for its opinion on the order sheet of the-case,
Question put and amendment negatived.
T Howourasis Ma. P. N. SAPRU : Bir, Tmove :°
© What part (i) of sub-clause (7) of olsuse 10 of the Bill be omitted.”
M4108

Nl
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t - The Provincial Governmetit may, by notificatien in the omcml ba.zetto make mhb‘
proviging for—
B) erenpeneeees

(s%) t.ho prooodure to be a.dopﬁed in the event of any member of a Speom] Tribunal
. lseing prevented from attending throughout the trial of any accused person’.

I would like more light to be thrown upon what is intended by these words—

"% the procedure o be adopbed in 'the event of any member of a Specla.l Tribunal
being prevented from attending throughout the trial of sany acoused person ”.

How can any member of the Special Tribunal say whether an accused is guilty
or not if he is absent and if he has not a full record of the evidence before him
and if he has not had the opportunity of watching the demeanour of the wit-
nesses before him. We attach importance in law to the opinion of the trial
court becanse the trial court has the opportunity of watching the demeanour
of witnesses. Here the member of the Special Tribunal will have to give
verdict even without having before him the evidence in full of the witnesses
who were examined in his absence. That is sonething which is not humanly
possible for any member of the Special Tribunal to do. He is not: going to
bave before him a record of evidence in full except in cases which involve a
gentence of death or imprisonment for life ; and as the Honourable Syed
Muhammad Husain pointed out, we cannot convict a man for perjury on ‘the
substance of the evidence given by him. You have got to have the recme
words nsed by him. How can you reasonably expect a member of a g
Tribunal who happens to be absent for three or four days to give any verdlot on
the seventh or eighth day of his attendance on evidence which has not heen

recorded in full and which was recorded in his absence. Perhaps the Honour-

able Mr. Williams will be able to enlighten usas to what this clause really
meaps ?

Tae HonouraBLE Haji Syep MUHAMMAD HUSAIN : Sir, I agree
with what the Honourable Mowver of the amendment has said. 'f'.g:re
is only one thing to which I wantto draw the attention of the Government
¥ connection with the framing of rules. I only want to mention that in
drafting rules the Provincial Government or the Central Government should.
take non-officials into confidence for the sake of mutual trust and confidence.

Tue HoNouraBLE MR. A. DEC. WILLIAMRB : 8ir, I do not think that
this Chapter contemplates the carrying on of a trial before a Special Tribunad

with one of its members absent. I myself interpret sub-clause () of clause 8
a8 requiring that the Court-shall consist of three members who shall be thexe
throughout, subject to the special pmvmon in sub-clause (4) of clause 10,
which says

* A Special Tribunal shal not, merely by reason of a change in it members, be bound
to recall and rehear any witness who has given evidenge”,
and the provision which paragraph (i7) of sub-clause (7) makes is really ancillary
to sub-clause (4). I do not think it is éontemplated that, when you have a
Tribunal of three, two shall constitute 8 quorum. _But it might be necessary to

B
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arrange, owing to the death, serious illness or transfer of a member, to.replace
him by somebody else. The substantive provision governing this sort of case
is sub-clause (¢) of this-clause, not the provision sought to be amended by the
smendment.

Tae HoNoURABLE THE PRESIDENT : Amendment moved :

* That part () of sub-clause (7) of clause 10 of the Bill be omitted.”

Question put and amendment negatived.

Tue HoNoUrABLE THE PRESIDENT : The Question is :

“ That olause 10 stand part of the Bill ”.

The Motion was adopted.

Clause 10 was added to the Bill.

Clauses 11 and 12 were added to the Bill.

Taz HoNovmasie Mr. P. N, SAPRU : Sir, T move :

“ That after part (b) of sub-clause (2) of clause 13 of the Bill the following be inserted,
namely :

‘(c) to & term of imprisonment or fine by a majority of the Special Tribupal'.”

I confess, Sir, I look upon this amendment as a rather important one from
our point of view. As the position stands it is like this. There is a right of
appeal provided in cases of sentence of death. There is a right of appeal pro-
vided in cases of sentence of transportation. There is an appeal provided in
cages of 10 years’ imprisonment and over. Now, Sir, what about cases in
which the sentence passed is leas than 10 years ? Frankly, Sir, I should have
given a right of appeal in all cases but I am not asking Government to go as
far as that. What I say is that it is possible that there may be a difference of
opinion in the Tribunal itself. Two may be of the opinion that a part}culax
accused is guilty. One may be of opinion that a particular accused is not
guilty. And where there is such a difference of opinion it stands to reason that
there is some reasonable doubt as to the guilt or innocence of the accused. If
of three qualified persons, one thinks that a man is not guilty, well you cannot
say that the guilt of the accused is beyond all doubt.

Tee HoNouraBLe Sie DAVID DEVADOSS : Reasonable doubt.

Tre HoNouraBLE MR. P. N. SAPRU : I suppose Sir David Devadoss
has such implicit confidence in the executive that he would condemn every-
body without trial. If they were given full authority to convict us all, he would
have the completest confidence in them. Well, I have the greatest regard for
the Honourable the Leader of the House and my distinguished friend the
Honourable 8ir Ramaswami Mudaliar, but I am not prepared to place my
liberty at his disposal! I think that he is human and therefore he is liable to
err. Well, Sir, it sometimes happens—I do not know whether Sir David
Devadoss has had that experience—but it sometimes happens that even
High Court judges have in cases gone wrong and had to be corrected by the
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Privy Council. I remember, Sir, a case in which the Privy Council carhe down
rather severely upon a distinguished Judge of the Madras High Court—I
think it was Sir Sankaran Nair—and they said that the Madras High Court
had in that particular case disregarded the principles of natural justice. We
cannot entirely eliminate the possibility of human error and where we are
dealing with human life we ought to see that, as far as possible, we eliminate
the possibility of human error. The whole law of evidence, the whole law of
procedure, our whole system of criminal jurisprudence, is based upon this
principle. Now, Sir, what is the procedure that you adopt in cases of differ-
ence of opinion in criminal cases in the High Court itself ? It is laid down in
section 429 of the Criminal Procedure Code. I would just invite the attention
of the House of it :

* When the judges composing a Court of Appeal are equally divided in opinion, the
oase, with their opinions, shall be laid before another judge of the same Court, and such
judge, after such hearing (if any) as he thinks fit, shall deliver his opinion, and the judgment
or order shall follow such opinion .

That is to say, where there is a difference between two judges, the opinion
of the judge who agrees with the trial court does not prevail. The matter has
got to be laid before a third judge. (An Honourable Member : *“ But there is &
third judge here ”.) Well, Sir, here a man may be sentenced to 9 years, 11
months and 29 days, even though one of the members of the Tribunal thinks
that that man is not guilty and the High Court will have no appellate jurisdic-
tion in this case. The High Court will have no revisionary jurisdictionin this
case either. I do not think, Sir, it will be open to the High Court under this
Act to inquire whether there has been any material irregularity vitiating the
trial. Ido not think, Sir, it would be open to the High Court to say whether
the Tribunal has or has not exceeded the jurisdiction vested in it. Therefore,
Sir, the position from the point of view of the accused is very unsatisfactory.
And if we can get even one member of the Tribunal to say that his guilt is not
beyond reasonable doubt, well he ought to be given a chance. That member
may come to the conclusion that the man is absolutely innocent. It may be a
very decisive opinion in that case. Very often it happens, Sir, that dissentient
judgments prevail. Sometimes the High Court convicts a man and the
Home Secretary rcverses the judgment in the exercise of his prerogative of
mercy. Why ? Because it appears that the High Court has gone' wrong.
(Homourable Memhers : ““ No no ”.) Certainly, the prerogative of mercy is
exercised on certain judicial grounds. It is never said that there has heen a
miscarriage of justice. But, as I know the constitutional position in England,
‘the Home Secretary when he wants to interfere with a judgment of the High
Court consults the Judge of the High Coutt concerned. He always fortifies

‘himself with legal opinion. | o
.. Tre HoNouraBLE Sik A. P. PATRO : Party considerations.

Tre HonouraBLE Mr. P. N. BAPRU : I don’t know anything #bout the
Tustice Party of which Sir A. P. Patro-was a very distinguished member, but
T know this that party considerations de ‘not prevail with the Home Sétretdry
#0 far as the administration of justice in England is - conceérned. Add
1 wonld Kike, Sir, in these matters the Englisk eonvention t6 be followed. ~ 8ir,
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I would therefore suggest in all seriousness, in all earnestness, that the amend-
meont that I am proposing is not an unreasonable amendment. It does not
'provide for an appeal in all cases. I am only providing for finality so far as
Tribunal verdicts are concerned in a number of cases. It is only where there
is a dissentient judgment that I want a right of appeal to the High Court to be
given. That, I submit, Sir, is not an unreasonable request, having regard to
our experience as men and as lawyers.

Sir, I move.

Tee HonouraBLe Hasr SyEp MUHAMMAD HUSAIN (United Pro-
vinoces West : Muhammadan) : 8ir, this is a very important amendment and
should be given effect to. My reason is, shortly, that in criminal cases we have
to judge an accused keeping in view the principle that his guilt should be proved
without reasonable doubt. I am quite certain that if one judge differs
from the other two judges of & High Court, my Honourable friend himself will
not say that that does not throw a reasonable doubt on the guilt of the acoused.
It does happen in the Hight Court that if a Bench hears an appeal in which
two judges differ, it is referred to a third judge and the opinion of the third
judge prevails. I have also seen cases in which the third judge merely
says, ‘ By virtue of the difference between the two judges I think there is a
reasonable doubt and I acquit the person ”. 8o, my submission is, that when
two of the members of the Tribunal hold one view and the third holds another
view, it is practically judgment by one judge and therefore, in such cases
at least, the accused should have an opportunity of preferring an appeal.

TeE HoNOURABLE MR. A. DEC. WILLIAMS : Sir, one of the chief diffi-
culties in adopting this amendment is that there is judicial authority for the
proposition that, where there is legal provision that in the event of a difference
of opinion amongst the members of a Special Tribunal the opinion of the
majority should prevail, it is improper to record a dissentient judgment. In
my own personal experience, the procedure has been adopted, in pursuance of
this decision of a High Court, of not recording upon the order sheet the fact that
there was a difference of opinion. In the face of a judicial decision of that kind
from the High Court, the amendment of the Honourable Member might be
completely stultified. But apart from that, Sir, I must now state categori-
cally that I have gone as far as I can in the direction of giving undertakings,
on behalf of Government in order to meet the views of Honourable Members
opposite. There is no intention of making the procedure of Special Tribunals
conform to the general principles of the ordinary law. Otherwise, why have
them ? Even the ordinary law draws the line somewhere as regards the right
of appeal. Here we have drawn it somewhat higher than under the ordinary
law in view of the fact that these Special Tribunals are constituted of three
members. I am afraid that I must oppose the amendment.

Tae HoNoumrasLe Sir DAVID DEVADOSS : Sir, my Honourable
friend Mr. Sapru thinks that this is going to be on the Statute-book for all
time. This is only a temporary measure, designed for the purpose of meet-
ing an emergency which faces us, and therefore I do not think that his criticism
of the constitution of the Tribunal is just. Moreover, when three persons ave
appointed, if two of them take one view and the third another view, why should
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it be said that the view of the minority is the correct one ? It is said that
because one member differs from the two others, there should be a right of
‘appeal, as if that view is the correct one. I may mention that in the Madras
High Court, in very important cases, both civil and criminal, instead of two
judges trying them, three judges are made to try them in order to avoid the
necessity of referring to a third judge in case of difference of opinion. - That
sets at rest once for all the matter in dispute. Here, following that principle
we have got three members in the Tribunal. If two of them hold a view
against the accused, then that must be taken for all purposes as the correct
view. There may be cases where they go wrong. But what I objected to
at the time when Mr. Sapru was speaking was to the use of the word *“ doubt ”.
There can be a doubt in any case. You can doubt anything. You can doubt
the rising of the sun tomorrow. But is it a reasonable doubt ¢ The law says
that if there is reasonable doubt, the benefit of the reasonable doubt should go
to the accused, not any doubt. You may doubt anything. That is the reason
why in this Bill it is said that the majority opinion should prevail. Of course,
there is appeal provided in serious cases. As the Honourable Mr. Williams
said, you must draw the line somewhere. Supposing this Bill had said four
or five years’ imprisonment. You will then ask, ‘“ Why can’t you make it
three years?” These cases are not likely to happen every day. This
Bill when passed into an Act will be in force only during the time of the war
and for six months thereafter. I therefore do not see any substance in the
objection.

Tre HoNouraBLE PanpiT HIRDAY NATH KUNZRU : My Honourable
friend Sir David Devadoss must have been a source of great strength to his
brother judges when he sat on the Bench of the Madras High Court.

Tae HoNourABLE THE PRESIDENT : Ironical remarks and suggestions
ought to be avoided. That is the Standing Order. The Standing Order
says, “ that no Member should speak ironically or in disparagement of any other
Member .

TrE HoNouraBLE PanpiT HIRDAY NATH KUNZRU : I only appre-
ciate the Honourable Member’s capacity for persistently misunderstanding
other Honourable Members. He attributed certain things to Mr. Sapru. He
said-he saw no reason why, when there were three judges, the view of the
minority should prevail. He conveyed the suggestion that Mr. Sapru asked
that in all cases the view of the dissentient judge should be held to be the
correct one. This is not what Mr. SBapru said. All that he said was that
considering the large powers that the Special Tribunals are going to be vested
with, it was necessary to take special care to see that there was no miscarriage
of justice. It was necessary, since the ordinary procedure had been departed
from in a large number of cases that-there should be a departure in another
matter also. So far as the ordinary law functions, it may be correct to say
that the judgment of the majority should prevail. But, in the exceptional
circumstances created by this Bill, it is necessary to provide, in order that
imnocent men may not suffer, that where there isa reasonable doubt about

the guilt of the accused, he should have an opportunity of appealing to a higher
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authority. How my Honourable friend Mr. Sapru, in putting forward. ‘his

view, pleadsd for the acceptance of the view of the dissenting judge, I cannot
-understand. )

Another argument put forward by Sir David Devadoss was that it was not
necessary to scrutinize the measure very carefully, for although drastio, it
was only temporary, and was not going to remain in force for ever. Is that
any argument really in favour of either any law or executive order ? The
orders passed under section 144 are never of a permanent character. They
are always temporary. Two meetihgs or processions are prohibited for a
week or two or a month or two months. Yet, such orders may be regarded
a8 an unnecessary hardship by the public at large and the complaint against
them may be perfectly justified. Now, this Bill certainly affects the
liberties of the people to a far greater extent than any order under section 144
of the Criminal Procedure Code can. We have every right, therefore, to
scrutinize, in fact on us is cast the duty of scrutinizing carefully every provision
of the Bill so as to see that the citizens of the country are not made to part
with more than is necessary of the liberties that they are entitled to.

TreE HonourasLE THE PRESIDENT: Amendment moved :

“l That after part (b) of sub-clause (2) of clause 13 of the Bill the following be inserted,
namely : ]
‘(c) to a term of imprisonment or fine by a majority of the Special Tribunal *.”

Question put and amendment negatived.

Tae HoNouraBLE THE PRESIDENT : The Question is:

“ That clause 13 stand part of the Bill.”

The Motion was adopted.

Clause 13 was added to the Bill.

Clauses 14 to 21 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tue HoNouraBLE MR. A. pEC. WILLIAMS : Sir, I move :
“That the Bill, as passed by the Legislative Assembly, be passed.”

All that I have to say at this stage is that T am most grateful to Honourable
Members on all sides of the House for the part they have taken in thesé dis-
oussions, which I trust—though no actual amendment has been made to the
Bill in its passage through the Council—have not been wholly unprofitable.

Tae HoNouraBLE Mr. P. N. SAPRU : Sir, the Bill came to us in this
House after the Legislative Assembly had been adjourned. The procedure—if
I may be allowed to dilate on it for a second—was not fair, for it deprived us
of the opportunity of having our amendments considered on their merits.
8ir, T cannot help feeling that the Council should have been more intimately
and actively associated with the formulation of this measure and I regret
that this has not been done. To a certain extent I am grateful to Mr. Williams
for the assurance that he has given, but I am sure that if we had been associated
more effectively with the formulation of this measure we should have beem



800 CQUNOIL OF STATE. (27T 8xPT. 1939.

+' [Mzr. P. N. Sspru.} :

#ble to contribute something to it. I honestly feel that some of the amend-
ments that I had the honour to move had reason behind them. I think the
Honourable Mr. Williams, who is a very reasonable man, will perhaps agree
in private that they had some reason behind them.

Tre HoNoURABLE Mr. A, DEC. WILLIAMS : I will agree in public.

Tre HoNouraBre Me. P. N. SAPRU: In public his mouth is shut,
but I credit him with much greater humanity and sense than his supporters.
I am sure that if Mr. Williams was a free man we could have persuaded him to
accept some of our amendments. But he was not a free man. The Legisla-
tive Assembly had been adjourned ; the Bill had been passed, and therefore
it is unfortunate that there could be no real discussion of the amendments an
their merits.

Sir, the Bill is admittedly one of extreme severity and only extreme
necessity can justify the severity of its provisions. I should like once agam
to say that it is most essential that the powers with which the Legislature is
vesting the executive should be used with great care, caution, wisdom,
humanity and judgment. They should not be used to stifle legitimate, peace-
ful, constitutional, political agitation or bona fide trade union activity. I
should like the trade unions to co-operate with the Government, but 1 should
like also the employers and Government to co-operate with trade unions
in what I believe is going to be a period of rising prices. Further, as the Act
will be administered by Provincial Governments, I hope that care will be taken
by Provincial Governments to see that its provisions are not used to strengthen
their respective party organizations or to deal effectively with those who
happen to be in constitutional opposition to them.

I should like also to express the hope that if and when the necessity arises
for the appointment of Special Tribunals Mr. Williams’ good advice will be
remembered by the Provincial Governments and that great care will be taken
in selecting those who are appointed to sit on these Special Tribunals. As
I have said, I consider judicial experience essential for membership of these
Tribunals. We have heard a great deal about district magistrates; I am not
going to subject them to criticism again. So far as we are concerned we
have always been opposed to the combination of functions and therefore our
trust in district magistrates has never been pathetic. I hope that district
magistrates will not be put on these Tribunals, and 1 make no distinction
between district magistrates and chief presidency magistrates. The Jatter
have no larger powers than district magistrates. As far as I know that
is the position so far as the Criminal Procedure Code is concerned. Sir,
separation of functions, as I have said, has not been effected in all the pro-
vinces. Some do not in fact want to effect the separation of functions.
They are as much in love with this combination of functions as the old bureau-
cracy was. It is most undesirable that men who are executive officers should
have seats on these Tribunals. I am quite sure that our good friend the
Honourable Mr. Williams will convey our sentiments in regard to these matters
to the Provincial Governments. The cases dealt with by the Tribunals will
be of a serious nature, involving heavy punishment.' There will be:finality
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attaching to the judgments of the Tribunal, and their judgments, as far as
d:have been able to understand the legal position, will not be even revisable by
the High Courts on the ground of material irregularity or excess of jurisdic-
tion. Therefore, I want once again to say that the constitution of these
Bpecial Tribunals is & matter of importance, and I am glad that Mr. Williams
‘'realized that it was a matter of importance and that he made the statement that
he did on the floor of the House today.

Sir, I will come to another part of the Bill. Under section 2 the
executive Government will have power to intern people. This is a vast power
to which we should, in ordinary times, have taken severe
1ru objection ; we should in normal and ordinary times hav.e
been justified in offering strenuous opposition to this proposal, because it
places an individual’s liberty at the mercy of the executive, an executive
which I regret to say has not in all cases exercised this power in the past with
judgment and care. Sir, I would plead for an assurance that care will be taken
in taking action under this sub-clause, that such judicial assistance as may be
available will be taken by Government, before orders of internment are passed,
that orders will be revisable at successive periods, at periods of six months or
three months, and that in no case will such orders of internment be passed
against politicians who may hold views which may appear to Government to
be advanced, but who are not in association with the enemy. Ordinary paci-
fist propaganda, whatever you may think of it, should not come within the
mischief of this clause. Sir, if Mr. Ramsay Macdonald and Mr. Philip Snowden
could carry on a pacifist propaganda, during the last war, if Lord Lansdowne
who was once the Viceroy in this country and was Foreign Secretary for a number
of years under a Conservative Government, could advocate peace without
victory, T see no reason why Indian politicians who hold similar views should be
treated differently ? If it is permissible for Sir Arthur Salter to write Security
and discuss the war aims of Britain or if it is permissible for Mr. Ramsay Muir
to tell his Liberal summer school colleagues that there should be a new orienta-
tion in regard to colonial policy, I see no reason why politicians who talk of
war aims or who talk the language of advanced political thought should be treated
differently in this country ? I should like to have a satisfactory assurance on
this point.

T will repeat again that T am most unhappy, despite all the arguments
that I have heard from that most eminent Judge, Sir David Devadoss, who
adorned the Bench of the Madras High Court fora number of years, I am most
unhappy about the clause which denies appeal in cases where there s a differ-
ence of opinion among judges. I do not think that the majority is always
right. I do not think that Sir David Devadoss would say with his experience
in the Madras High Court that the majority is always right. He knows what
the tyranny of the majority can be. I do not share his views in regard to the
Madras Government entirely, but he knows that political majorities can
go wrong, judicial majorities also can go wrong. As a Judge he must have
tome across cases where he was in a minority of one and he was ugheld by the
Privy Council and his majority colleagues were not upheld by the Privy Council.
As my amendment has not been accepted by the Government, there s &n-
other. course opea to the Honourable Mr. Williams., I hope in cases where
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there is a conflict of opinion between the majority and the minority of the
Tribunal care will be taken by the executive Government to see that justios
is done ; in the exercise of its right of prerogative it can review cases and I
hope that where there is a difference of opinion in the Tribunal, the executive
Government will go through the records carefully, seek the - assistance of
qualified and permanent High Court judges for this purpose and not deny
justice to the accused, just because a majority: of the Tribunal has come to
s different conclusion. I hope Mr. Williams will be able to reassure us on this
point.

Sir, it. is inevitable, constituted as this House is and having regard to the
peculiar constitutiona] position in India that we should view this legislation
with hesitation, doubts and misgivings, but whatever be our hesitation in
lending active support to this measure—and I confess that there is hesitation
an our part in lending active support to this measure—let there be no mistake
about our attitude towards the conflagration that is now in progress in large
parts of Europe, We, Sir, value human freedom and we realize that if Nazism
wins, all is lost. Our ideology—I am rather fond of that word ideology—our
ideology determines our attitude and sympathies and we look upon this war
a8 & war of human liberation. We do not look upon it as a war for the freedom
«of this country or that country, the rectification of this frontier or that fron-
tier. We look upon this war as essentially one for the freedom of the human
spirit. We desire that India should pull her full weight in this fight for human
freedom, but as realists we apprehend that we will never be able to pull our
full weight unless there is a visible change in the attitude of those who control
the destinies of this country, who have the destinies of this country in their
band. It is, therefore, most essential to bring about an improvement in the
relations between Europeans and Indians, between Hindus and Mussalmans,
between the Congress and other political organizations if we are to prosecute
this war successfully. I hold it to be essential for this purpose that the
machinery of the Central Government should be so modified as to give to the
representatives of the people a chance of controlling their destinies. Advisory
Boards, Indianization of the Secretariat ranks, having Indians on committees,
will not suffice to arouse that enthusiasm which we want to see in this country
for this fight for human freedom. A provisional Government workinga
provisional constitution hased on a wider basis than the present constitution
is essential in my opinion if we are to achieve this big result. Sir, I would
have all the communities, I would have Europeans and Indians, I would have
Government and people, I would have Hindus and Mussalmans, look at this
question from this broad point of view. Pirpur reports may be useful for
purposes of party propaganda; while they may be useful for purposes of
winning seats, they are not going to carry us far at this juncture. Can we show
to the world—and that, I think, Sir, is the fundamental question before us—

-can we show to the world that we are capable of rising equal to the occasion 1

I do not despair, Sir. I have faith in the common sense of my people. I
have faith in the sense of fairriess of the British people. And I have faith
in the destiny of my people. And I think, Sir, that united we can achieve
miracles. I think, Sir, that our pursuit of democracy is not a mirage. I
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think, Sir, thgt democracy, whatever we might think, is not a dead creed.
Democracy, Sir, with us is a real living thing and for democracy we are pre-
pared to make big sacrifices. It may be that Indiz’s interpretation of demo-
cracy will perhaps in some respects be different from the western interpretation
of democracy but to democracy we pay our homage and democracy remains
our ideal and our goal.

8ir, whatever you may think of the Provincial Governments, each and
all of them—and I make no distinction between one Provincial Government
#nd ‘another—they all deserve our support and I hope it may never become
necessary for the Government of India to step in under the provisions of the
new Government of India Act. Sir, it is true that we have been critical of
the Bill. It is true that we have not been able to lend our support to the Bill
but our speeches must have shown that there is no difference so far as the
main objective—namely, the freeing of the human spirit from the thraldom
of Nazism is concerned—is concerned, and there, Sir, we all stand together.
8ir, these are all the obgervations I have to make. '

The Council then adjourned for Lunch till a Quarter to Three of the Clock.

The Council reassembled after Lunch at a Quarter to Three of the Clock,
the Honourable the President in the Chair.

Tue HoNourABLE THE PRESIDENT : I wish to point out to Honourable
Members that both the Honourable Mr. Williams and the Honourable Mr. Tyson
have to attend a very important and urgent meeting at a Quarter to Four of the
Clock in connection with the war and that they would like to be relieved of their
duties here, if possible, before that time. I do not desire to stifle the debate,
but in the circumstances, as many Honourable Members have spoken at con-
siderable length during the Consideration stage of the Bill, I would request
them to be as brief as possible and touch only on very important matters, if any,

TaE HoNoURABLE PANDIT HIRDAY NATH KUNZRU : Mr. President,
although we have criticized several features of the Bill, we have approached its
consideration with a full recognition of the gravity of the existing situation.
Every one here has admitted that we find ourselves in special circumstances
and that such special circumstances may require legislation of a special charac-
ter. It is not unreasonable that in a situation like this, Government should
ask to be invested with powers beyond those which are conferred on them by the
ordinary law. We have, nevertheless, to ask ourselves whether the Bill
takes away from the citizens only the minimum of their liberties or goes beyond
the necessities of the case. The features of the Bill that require consideration
in this respect are the offences that it creates, the new or enhanced penalties
that it provides, the constitution of the Special Tribunals and the provisions
regarding appeals against their judgments. Attention this morning has been
concentrated on the two latter aspects of the Bill. Iam glad that my Honour-
able friend Mr. Williams has given an assurance with regard to the composition
of the Tribunal which is of an important character. In other respects, however,
the Bill remains as it was. In regard to the provisions which make the judg-
pent of the Special Tribunal final, there has been no change in the Bill. Severe

ment of th _ e
sentences may be inflicted, valuable property may be forfeited, and yet the
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accused will have no right to appeal to a higher authority. In this respect,

the Bill remains as unsatisfactory as before, and this to me is its most dis-

Quieting feature. Everything will depend on the spirit in which the Govern-
ment of India administer the law.

This brings me naturally to the speech delivered by my Honourable friend
8ir Ramaswami Mudaliar the other day. His unexpected intervention in the
- debate was to me the most important event connected with the discussion of
this Bill. The remarks that he made were, frankly speaking, of such a character
that I forgot the Defence of India Bill and thought only of him and his views.
He saw nothing wrong in the policy of or the spirit animating the Government
of India. He assured us that during the four months that he had been s
Member of the Viceroy’s Executive Council, he had found nothing to object
to in the policies of the Government of India. Dealing at length with some
of the criticisms that I had urged, he referred to the constitution of the War
Supply Board and said that although there were no Indians on it, it must be
remembered that the Member-in-charge was an Indian, that it functioned
under the Defence Council of four members, of whom two were Indians and
that it worked in close touch with departraents containing Indians. What
my Honourable friend said is perfectly true. But if that defence was valid, we
should be debarred from asking for the Indianization of any Service or for
‘the inclusion of Indians in any important body——

Tae HoNovraBLE THE PRESIDENT : He did not go to that length.
That is your inference.

THE HonNouraBLE Panxprr HIRDAY NATH KUNZRU : 1 believe
I have quoted him aright.

TaE HoNouraBLE ‘The PRESIDENT: Hedid notgo to the length of
saying that you would be debarred from asking for further Indianization.

Ture HoNouraBLE Panpir HIRDAY NATH KUNZRU : If his view
were accepted, if it were taken to its logical conclusion, this would be the
inevitable result. We have three Indian Members. There are many Services
connected with their departments. Should it be enough for us that these Services
function under the supervision of those Indian Members, or are we entitled to
ask that, no matter to which Department they belong, they should be Indian-
ized ? The Government of India is carried on in India. It must naturally
come into contact with Indians, and all its work must in the last resort be
carried on through Indians. To say therefore that the Supply Board is func-
tioning under an Indian Member and that all its activities are carried on through
Indian organizations is to offer no defence whatsoever of the policy pursued by
the Government of India, whether in respect of the War Supply Board or the
Defence Co-ordination Department.

Proceeding further, Sir, my Honourable friend dealt with the character
of the Government of India and said it was an advantage to us that at this
moment ‘the Govemmegt of India was of dn irresponsible character. And
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irresponsible Government at the Centre—and I am now quoting his own words—

“inthuehmodmwty.mﬁmd stroggle haa. .. ..... icularly i
adjust iteelf to publio opinion @ port i ndia, 0
After four months experience of the- warlnng of the Government, he could say
that—

* it was this very irresponsibility that made it more attentive to publi¢ opinion .

Bir, I was startled when these words fell from the lips of my Honourable
friend. ' We are living in very difficult times. No .one is more alive to the
extraordinary character of the situation than His Excellency the Viceroy.
We all understand that he is earnestly trying to find out some means of re-
moving the tension that exists and creating an atmosphere in which the full

co-operation of the country may be secured for the purpose of prosecuting the
war to a successful issue. If His Excellency were to turn to Sir Ramaswami
Mudaliar for advice, will he say to him, “Sir, it is a great advantage to India that
the Centre is irresponsible in these times of anxiety, strife and struggle. Tell
the people that it should be maintained so long as the war lasts ”

Tue HoNouraBLE S1R RAMASWAMI MUDALIAR : May I intervene
just for a moment. Surely my Honourable friend is not doing justice to him-
self, apart from his doing justice to me, in his remarks. It was my Honour-
able friend who did not feel quite happy with responsible Governments in the
provinces, and I think, my whole speech was a protest against that attitude
of my Honourable friend. Incidentally I said in the present circumstances
of strife, when you are accusing the Government of India of being irresponsible
1 could only say from my experience and knowledge that its very irresponsibility
is casting an additional burden on that Government and on its members to
see to it that they as far as possible tried to adjust themselves to public opinion.
That was all that I said, and I was not entering a plea—my Honourable friend
knows me well enough to be assured about it—for an irresponsible Govern-
ment either in the Centre or anywhere else at the present time or at any
other time.

TurE HoNoURABLE PaNpIT HIRDAY NATH KUNZRU : I will certainly
accept the Honourable Member’s explanation. It gives me special pleasure to
do s0 tecause I could not understand any Indian, whatever his position, putting
in a plea for the continuance of the present form of Government at the Centre.
So far as the words however that he used are concerned, I would ask him to
believe that I was doing him no injustice intentionally or-unintentionally. If he
has any suspicions on that score I would ask him to turn to the report. of his
speech which must have been sent to him. "Tam glad, however, to know that
the Honourable Member did not exactly mean what his words unfortunately
tended to convey. I have known my Honourablb friend for many years and it
is precisely be¢ause I have heard him, before he assumed his present exalted
office, express entirely different views that I was startled by what I believed
to be the character of his observations. Frankly speaking, it seemed to me the
other day that he was only & larger aspect of that illusion of which my Honour-
#ble friend Mr. Williams is a lesser manifestation.

As regards responsible Provincial Governments undoubtedly dlssstxsfac-
tion was expressedin this‘House with regard to the chiatacter of some of their
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measures. [ do not know whether we'can ever have a Government which will
not give some cause for complaint. Take England itself, where Pirty Got:
emment prevails. Has the Gowvernment: of 'the day ever-beea’ able to:obtain
the full support of members of the other Parties ? My Honourable friend knows
very well that during the last 25 years Parliament has passed far-reaching
financial and social measures which during their passage through Parliament
Have aroused acute controyersies. The voice of criticism is undoubtedly,
hushed at present, but that is due to the fact that Mr. Chamberlain is now
ts.hng into confidence the members of the Opposition. What is happening
in India need not thercfore alarm those who desire the early establishment of

emocratic Government in this country. We would certainly like to see
greater concord among all sections of the population, but the mere fact that
controversies exist need not disturb us unduly. That is my reply to the
obgervations made by my Honourable friend Sir Ramsswami Mudaliar. . The
eriticism of the Provincial Governments to which expression was given the
other day ought not to be taken in a tragicspirit. Ihave no doubt whatsoever
that when the énthusiasm of those in power has subsided and the need for the
co-operation of persons holding views different from theirs is a little more fally
recognized, the eituation will alter and we shall find that harmony which we

would all like to characterize the working of democratic government in this
lénd.

Sir, it is a pleasure to me to pass on from these observations to what my
Honourable friend Sir Ramaswami Mudaliar said with regard to his desire
to protect the interests of labour. I have no doubt that he was absolutely
sincere in what he said on this subject. I hope, however, that he will permit me
to say that it is not enough that he should earnestly try to see that the rights
of the workers are not unnecessarily taken away from them even in this emer-
gency. It is necessary that some machinery should be devised which will
concern itself with the special problems that may arise in connection with the
Bill itself. If he can set up such a machinery to ensure contact with the repre-
sentatives of labour in the various Legislatures or outside them, I am sure that
the apprehensions that exist in the minds of persons who are
deeply concerned with the welfare of labour will be largely
allayed. T have no doubt that my Honourable friend recognizes that this
matter is one of the utmost importance and urgency and I trust that he will
give it soon the attention that its importance demands.

*Tye HoNouraBLE CEAUDHRI ATAULLAH KHAN TABAR (Eastand
West Punjab : Muhammadan) : Mr. President, I rise to support the Bill

nted by Government. In dolng 80, I have to point out that perhaps the
only point for the House to consider is whether such Bills are presented in
normal or abnormal times. I am inclined to think that there would hardly
be two opinions about it. The only answer to the query would perhaps be
that such Bills are and should be necessitated by abnormal times. Once having
accepted this position, the matter becomes rather easier to decide, as the
present time comes within the term “abnormal ”.

*The Hongurable Member spoke in Urdu and submitted the translation here produoed.

3-6 p.M.
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~ India, like all other countries in the world; admits that His Majesty’s
Gevernment have been forced to participate in the present war. I can hardly
be, sxpected. to dwell pn the circumstances that have resulted in the commence-
ment of the strife or to recapitulate the efforts of the representatives of this
great Empire to maintain peace. But I must say that Great Britain has had
to come in for the sake of maintaining peace. War has always two aspects—
it is fought for aggression and for defence. The former aspect thereof is
decidedly condemnable but the latter should, I maintain, be considered a bliss.
Phe old adage, “If you want to live in peace, be prepared for war ” is self-
explanatory, and I can safely say that the House will support me if I say that
the present war is being fought, in so far as we are concerned, to live in peace.
Aggression on the part of the enemy and their attempts to trample the liberty
of smaller nations has necessitated our going into the fight. Unless this was
done, the liberty of all nationsand the peace of the whole world would have
been threatened. This being so, the times are abnormal and we are forced
to take the protection of Bills similar to or even stronger than the present one.
Unless this is done, we shall be failing in our duty to our King and Country
as we shall be leaving agitators to do mischief and then-to undergo the ordinary:
provisions of the law which doubtless take a very long course and do not fit in
with the requirements of the present times.

You will admit, Sir, that India has promised unconditional support to
those responsible for the prosecution of the war. You will also admit that this
has been done without any difference -of opinion, any considerations of caste
or creed and without the least hesitation emanating from political
party strife. Having offered such an unique support, I fail to understand
how on earth we can refuse to lend our support to a Bill like the present one
which is intended only to help in the prosecution of the war and the maintenance
of peace in our own country

I am convinced, Sir, that we should not take into consideration the fact
that the present Bill is intended to give very wide powers to Provincial Govern-
ments. These Governments are responsible bodies and we can all rely on their
sense of justice. We are sure that they would administer the Bill, when it
takes the shape of a law, in the best interests of the State and the population.
I need hardly remind my Honourable colleagues, Sir, that in the provinces the
Government is always composed of a majority, s.e., the minority in the local
Legislature is always in power. This being the case, it is obvious that the
majority, having full support in the province and complete control in their
hands, will be responsible for appointing the judges. They will certainly
see that the ends of justice are adequately met and that the population of the
country is not harassed without justifiable reasons.

1 submit, Sir, that India’s traditions of loyalty and her relations with the
Empire demand that the Bill should receive our whole-hearted suppert and I
accordingly stand to offer the same with all the force at my command. I must
add, however, that it is my earnest appeal to all Government officials—
Europeans and Indians, whoever they be—that they will do their best to
administer the Bill ift due course with all possible caution and honesty, so
that the public at large 'may not suffer through the provisions of a law which
it is proposed’to enforce for their good. Should the officials responsible for its
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administration fail to act in accordance with this my appeal, I will be most’
reluctantly compelled to say that they share the ot of the aggressors who are’
mponsible for the present war.

With these words, Sir, I close.

Tee HoNoUrABLE MR. V. V. KALIKAR (Central Provinces : General) *
Sir, this Bill admittedly consists of many drastic provisions and whenever
an emergency legislation comes before this House the representatives of the
people have to scrutinize the provisions very carefully and see whether it goes
beyond the necessity. Unfortunately, Sir, on account of circumstances
beyond our power, we had not sufficient time in this session to discuss the Bill,

I now come to the remarks of my Honourable friend Sir Ramaswami
Mudaliar regarding the provisions of the Bill in which powers have been dele-
gated to Provincial Governments. Sir, certain remarks on this side of the
House, I think, made him think that party government is not favourable to,
this side of the House. I submit, Sir, that we have full faith in democratic
government. We want party government and responsible government not
only in the provinces but we also want responsible government in the Centre.
But what I submit is this, and what I said the other day was that, though these
party governments are liable to make mistakes, there ought to be some check
on those Governments and unfortunately this Bill takes away that check.
Under the normal constitution, our High Courts have got the power of
interpreting the Acts passed by the Provincial Legislatures as well as deciding
whether the Acts passed by them are ultra vires or not. Also, Sir, under the
normal procedure, if by any executive power the rights of any citizen are
curtailed, that citizen has got the right of appealing to the High Court and
getting his grievances redressed. I personally, Sir, do not like the provisions
of this Bill about the establishment of a Special Tribunal. I also do not like
that the Bill should have taken away the power of the High Court, I therefore
submitted the other day that the check that exists under the normal consti-
tution should not have been taken away. It is not that we do not desire party
government but we desire that, if party governments misuse their power,
there onght to be something to check them and the check that is provided by
the High Court should not have been taken away. I do not think also, Sir,
that my Honourable friend Sir A. P. Patro, who told us a long story that day,
does not desire'a party government in any province. But what I could infer
from his speech -was that he did not like the executive action of the party,
government that existed in his prevince. 8o, I should like my Honourable .
friend Sir Ramaswami Mudaliar to understand our position clearly.

Then, Sir, I know that the Bill is going to be passed in a very short time.
We have had very bitter experience in the past of emergency legislation. Some,
officars of the Government in their ;over.-e.nthusia§m misused the power dele-
gated ta them not oaly under the Defence of India Act, 1916, but under the
other emergency legislations that were passed in 1931, 1932, and so on. I hope,.
Sir, that the assurance that has been given by my : Honourable. friend Mr.
Willisms this moming will. be followed by the officials and also by the Pro-
vincial Governments in not abusing the power that has been entrusted to, them

L
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under this Bill and I hope there will not be any complaint on behalf of the
public that the powers that have been entrusted to the executive are misused.

-+ An appeal was made on the 12th of this month, when we discussed the
Resolution of the Honourable the Leader of the House about shewing sympathy
to Poland, that there ought to be co-operation between the official, and non-
official sides in these times of emergency. Iam afraid I do not find any signs of
co-operation between the official and non-official sides in this House. Some
very important amendments were moved by my Honourable friend Mr. Sapru.
But, Sir, my Honourable friend Mr. Williams did not find it convenient to
accept those amendments. That shows, Sir, that there is a feeling on the
other side of the House not to take this side of the House into its confidence.
I certainly, Sir, regret that attitude and I hope that at least in these abnormal
times attempts will be made on behalf of the Government in power to take the
non-official side into its confidence. ' '

Tee HoNouraBLE Saivep MOHAMED PADSHAH SaniB Bamapur
(Madras : Muhammadan) : Sir, the House heaves a sigh of relief at the con-
clusion of the task on which it has been engaged these three days. I say
advisedly, Sir, a sigh of relief because the task on which the House has been
engaged was not only arduous and difficult but it was also necessitated by
circumstances which were of a very unpleasant nature—unpleasant because
the enactment of this measure has been necessitated by the outbreak of the war
in Europe which has caught up in its cruel grip a large part of that Continent
and which (God forbid) is likely, if it is not stopped soon, to develop into &
world war which will prove of more disastrous and serious consequences than
the war of 1914. It is, Sir, to prevent this general conflagration, if possible,
and also to save democracy and all it stands for and to save the cherished
rights and liberties of humanity that the Legislative Assembly and this House
have by the adoption of this measure submitted to a temporary curtailment
of those rights and liberties. Therefore, Sir, it is but just and fair that the
non-official Members who have co-operated with the Government in enacting
this measure should expect that the Government will see to it that in the
administration of the Act there is nothing done to cause misgiving to the
non-officials who co-operated with the Governnent that in the ready and
willing co-operation, they have given they have not acted advisedly. There-
fore, Sir, it is necessary that those officers who will be empowered with these
lazge powers and will be asked to carry into effect the provisions of this Act
should be given clear instructions to see to it that they do not do anything
which in the least will go to justify the many doubts and suspicions that have
been expressed on the floor of this House and of the other House and that those
officers will act with due care, caution and circumspection and that they will
not be led away by their anxiety to make this Act effective and deterrent,
losing sight of the bigger considerations of humanity, sympathy and justice.
I am glad, Sir, that assurances have been given to this effect, both in this House
and in the other, and I am also glad of the way in which the Honourable Mr.
Williams, who has piloted this measure in this House, has conducted himself,
in spite of the fact that there was no possibility of any amendments being
carried, he was prepared to go as far as he could. He was prepared to give
us assurances that in cases where it is possible to meet the wishes of the House

Me108 o
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by administrative action and by instructions to Provincial Governments and
other officers, Government would be prepared to do so. We hope, 8ir, that the
spirit of accommodation and reasonableness which characterized the Honour-
able Mr. Williams’ conduct in this House will also characterize the conduct of
the officers who will be entrusted with these powers.

Just onc word more and I have finished. I should like, in conclusion, to
eridorse and echo the view which was expressed by my Honourable friend
Mr. Sapru a short while-ago. He is perfectly right in saying that India will be
able to pull its full weight and play its part properly only if it feels that it is
also one of those free countries just like the other self-governing countries of
the British Empire. And for this to be achieved by the country, as my Honour-
able friend Mr. Sparu said, it is necessary that there should be some sort of
unanimity and understanding between the various communities which are not
now pulling together. I hope, Sir, that at least in the face of this grave
danger, we would realize the necessity of coming to some understanding and.
try and do what we can to save our birthright, freedom for the country.

TeeE HoNoURABLE MR. A. DEC. WILLIAMS : Sir, in finally commending
this Bill to the approval of this Council, I only wish to say a few words by way
of supplementing what has just fallen from my Honourable friend the Com-
merce and Labour Member. A certain amount of anxiety was displayed by
Honourable Members on the other side of the House that, in so far as
Government did see some advantage in the proposals put forward by
them, and in so far as it was for certain reasons impossible or inconve-
nient to accept those proposals by way of amendment, the Central Govern-
ment should proceed by way of instruction—or, perhaps, I should rather
say, of advice—to Provincial Governments. Of course, it has always been
open for the Central Government to tender advice to Provincial Govern-
ments, As it happens, owing to the recent war-time amendment of the
Constitution, the Central Government is in a position to give instructions
to Provincial Governments. It is in this regard that I wish to supple-
ment what the Honourable Sir Ramaswami Mudaliar said as regards the
position of an irresponsible Central Government. The last thing they wish
todo, ifit can be avoided, is to interfere in any way with the freedom and
discretion of Provincial Governments. But, Sir, if what is desired can be
effected by way of advice, the Central Government is perfectly prepared to
tender that advice.

Tae HoNoUrABLE THE PRESIDENT : The Question is :
“ That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

INDIAN AIR FORCE VOLUNTEER RESERVE (DISCIPLINE) BILL.

Tae HoNoURABLE M. A. peC. WILLIAMS : (Nominated Official) : Sir,
I move: :

“ That the Bill to provide for the discipline of members of the Indian Air Force
Volunteer Reserve raised in British India on behalf of His Majesty, as passed by the
Legislative Assembly, be taken into consideration.” \
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This Bill, 8ir, is simply designed to bring the newly constituted Indian Aj
Force Volunteer Reserve under Air Force discipline. yA precisely sizl‘iill:rn zﬁ:
was passed by the Legislature for the Royal Indian Naval Reserve. This
Bill exactly follows the terms of that Act, and unless Honourable Members

?xve any detailed questions to ask, I feel that no further explanation is called'
or.

Sir, I move.

The Motion was adopted.

Clauses 2 to 7 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Trr HoNourasLe Me. A. pEC. WILLIAMS : 8ir, I move :
“That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

INDIAN AIRCRAFT (AMENDMENT) BILL.

Tae HoNouraBLE Mr. J. D. TYSON (Communications Secretary) : Sir,
I move :

*“ That the Bill further to amend the Indian Aircraft Act, 1934, for a certain purpose,

_aspamsed by the Legislative Assembly, be taken into consideration.”

The main object of this short Bill is that dealt with in clause 4. I need
hardly stress the danger that high buildings in the neighbourhood of aero-
dromes offer to aircraft landing and taking off for flight. With the increase
of night flying this danger is greatly accentuated. For the greater safety of
aircraft operating by night, it is proposed to confer on Government power—
which they do not at present possess—to make rules providing for the installa-
tion and maintenance of lights on such buildings, both near aerodromes and
near air routes. Honourable Members will observe that it is also contemplated
that, where private persons are put to financial loss by such arrangements,
they should receive compensation from Central Revenues. It is an important
matter, and one of some urgency, that such powers should exist, and I would
ask the Council to amend the Act accordingly.

Advantage is being taken of this legislative proposal to make two further
small amendments in the same Act.

Clauses 2 and 5 enlarge somewhat the scope of the Act with a view to
enabling .us to fulfil certain international obligations. If these clauses are
accepted, we shall be in a position to discharge these obligations in respect of
all aircraft registered in British India and of persons thereon, wherever they
may be.

The only other change proposed arises out of the present wording of section
3 of the Act which requires that exemptions, both from the provisions of the
" Act and from the provisions of Rules under the Act, shall be made by notifica-
'tion. So far as exemptions from the Rules go, this is an onerous and incon-
" vénietit requirement. Gazette notification is a quite unnecessary and cum-
bersome procedure for the minor, but sometimes urgent, exemptions from the
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aperation of the rules which gemerally arise. The amendment proposed will

leave exemptions frem the Act to be made by notification but exemptions

from the Rules willbe made by the Governor General in Council by general .or
special order in writing. I commend the Bill to the House.

Sir, I move.

The Motion was adopted.

Clauses 2 to b were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.
Tre HoNourABLE MR. J. D. TYSON : 8ir, I move :

“That the Bill, as passed by the Legislative Assembly, be passed.”
The  Motion was adopted.

PANTH PIPLODA COURTS (AMENDMENT) BILL.

" Tar Hovourasiz Mz E. CONRAN-SMITH (Home Secretary): 8in
I move :

“ That the Bill to amend the Panth Piplods Courts Regulation, 1981, for a certain
purpose, as passed by the Legislative Assembly, be taken into consideration.”

This Bill is designed to meet a contingency which has as a matter of fact
‘not yet arisen but which might one day arise, namely, a difference of opinion
oceurring between the two members of the Chief Commissioner's Court in
Panth Piploda in a case where in that event the law requires a reference to a
third judge. The occasions on which the law requires such a reference are
when the Court is sitting as a High Court to consider the confirmation of a
,death sentence or to hear cases in revision or on appeal and a difference of
‘opinion arises between the two members comprising the Court. Since the
-requirement of the law is as I have stated it and since there is at present no
- third member of the Chief Commissioner’s Court to whom the necessary refer-
ence could be made, the Bill now before the House proposes to take power to
the Central Government to make an ad hoc appointment of a third judge if
the need arises. The Bill, Sir, is deemed to be advisable because, although,
as I have stated, hitherto such a case has not yet arisen, nevertheless we cannot
be sure that on some future occasion there will not be a difference of opinion
between the two members comprising the Chief Commissioner’s Court.

8Sir, 1 move.

TaE HoNourABLE MR. P. N. SAPRU (United Provinces Southern : Non-
Muhammadan) : Where is Panth Piplods ?

Tag HoNoURABLE Mr. E. CONRAN-SMITH : I believe a large number
of people share the Honourable Member’s ignorance. Panth Piploda is a emall
area in Central India entirely surrounded by States ; in extent it QOmpﬁm
ten villages. ' I
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Tae HonouraBrLE MR. HOSSAIN IMAM (Bibar and Orissa : Muham-
madan) : Is it proposed to appoint a permanent judge ?

Tae HonouraBLE Mr. E. CONRAN-SMITH : No, Sir, merely an ad hoc
appointment is contemplated.

The Motion was adapted.

Clause 2 was added to the BIill

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tae HoNoURABLE MR. E. CONRAN-SMITH : Sir, I move :
“ That the Bill, as passcd by the Legislative Assembly, be passed.”
The Motion was adopted.

INDIAN OATHS (AMENDMENT) BILL.

Tae HoNouraBLe Mr. E. CONRAN-SMITH (Home Secretary) : Sir,
I move :

“That the Bill further to amend the Indian Oaths Act, 1939, for a certain purpose,
as passed by the Legislative Assembly, be taken into consideration.” .

8Sir, the intention of this Bill is to make admissible in civil and criminal
cases the evidence of a child who, although in the opinion of the court competent
to testify, that is to say, capable of understanding the meaning of questions
put to him or her and of giving a rational answer, is nevertheless on account
of his or her youth considered to be not competent to realize the obligation
imposed by an oath or affirmation. At present,—under the law as it stands,—
the evidence of a child is admissible,—provided the requirement of section 118
of the Indian Evidence Act is satisfied, that is to say, provided the court
oonsiders the child competent to testify,—only if he or she makes an oath
or affirmation. If this Bill now before the House becomes law then a child
who in the opinion of the court is possessed of sufficient intelligence to be a
witness need not necessarily be required to make an oath or affirmation. This
i8 the position at present under the English law and what we are now proposing
to do is to bring the position in India approximately into line with that sub-
sisting in England.

' Honourable Members will observe that the age-limit fixed by the Bill is
twelve years. I should perhaps explain that the agelimit of twelve was
adopted because a child over twelve years of age has no protection under
section 83 of the Indian Penal Code, and it was held that if the law presumes
sufficient maturity imr a child over the age of twelve to make it liable for the
consequences of the commission of an offence, then the law should also presume
that achild over twelve will understand the nature of an oath or affirmation.

Sir, I move.

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill,
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Tar HonovraBrLe MR, E. CONRAN-SMITH : S8ir,' I move :
‘“ That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

MOTOR VEHICLES (AMENDMENT) BILL.

Tt HoNOURABLE MR. J. D. TYSON (Communications Secretary) : ‘Sir,
I move:

* That the Bill to amend the Motor Vehicles Act, 1939, for certain purposes, as passed
by the Legislative Assembly, be taken into consideration.”

I must apologize for my temerity in asking Honourable Members so
early to review their very recent handiwork, but the fact is, as was inevitable
with so long and complicated a measure, that certain defects and difficulties
have come to light now that the time has come to put the Act into operation.
The first and most important of these concerns the change over from the old
Act to the new. The new Act requires the making by Provincial Governments
of some far-reaching sets of rules, and an attempt was made in sub-section (2) of
section 134 of the new Act to maintain the old rules till the new rules could be
got ready and adopted. That attempt, while it forestalled and obviated some
difficulties, has unfortunately given rise to others unsuspected at the time,
Yor example, the new Act renders it obligatory upon Provincial Governments
to set up certain Transport Authorities forthwith—that is on the 1st of July.
When the Act came into force—but until the new rules are adopted by Pro-
vincial Governments—the new rules under which these authorities are to
function—the old rules which were designed to cover quite a different state of
affairs have been maintained in force.

Clause 2 of the Bill aims at relieving the Provincial Governments of the
necessity of setting up these Authorities till there are appropriate rules for
them to administer. Again, fees in respect of driving licences are specified by
statute under the new Act, but they were prescribed by rule under the old
Act. Here we have an obvious clash. Two sets of fees are in operation at the
same time. It is the aim of clause 3 (a) of the Bill to remedy this. A third
difficulty arises out of the fact that the penal provisions under the old Aet
were contained in the Act itself. The old Act is expressly repealed by the new
Act and it is doubtful therefore how far infringements of the old rules are punish-
able in any case which is not specifically provided for in the new Act. This
difficulty will be remedied by clause 3 (b) of the Bill before the House. The
amendments proposed in these two clauses (2 and 3) are purely transitory ;
they are urgently required for the removal of temporary difficulties but their
force will be spent as soon as Provincial Governments adopt the new Rules,
and in any case on the 1st April, 1940.

The opportunity has also been taken to include three very minor amend-
ments in the Schedule.

Clauses 4 and b5 provide for a very simple test of the presence or
absence of that degree of colour blindness which preventsa person from being
able to distinguish red from green. This is on the analogy of the "require-
ments for pilots under the Aircraft Rules, and, while it calls for no elaborate
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apparatus or specialized training from the medical practitioner applying the
test, it provides all that is required under the head of colour blindness for
the purpose in view.

Clause 6 merely adds a registration mark for the Andaman and Nicoba
Islands.

Clause 7 alters a traffic sign in the Ninth Schedule. The criticism has been
made that the original sign, though intended to prohibit drivers from using their
horns, might almost equally have been understood by them as an invitation to
do so.

The more important of these matters were discussed with representatives
of Provincial Governments at the meeting of the Transport Advisory Council
in July. I commend the Bill to the House.

Sir, I move.

The Motion was adopted.

Clauses 2 to 7 were added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

THE HONOURABLE MR. J. D. TYSON: Sir, I move:
“That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adopted.

INSURANCE (SECOND AMENDMENT) BILL.
Tue HoNoUrRABLE Mr. SHAVAX A. LAL (Nominated Official): 8ir, I
move : .

“ That the Bill further to amend the Insurance Act, 1938, for a certain purpose, as
passed by the Legislative Assembly, be taken into consideration.”

This Bill merely seeks to correct an error in drafting and introduces no
change of substance.

Sir, I move.

The Motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tae HoNOURABLE Mr. SHAVAX A. LAL: Sir, I move:

“ That the Bill, as passed by the Legislative Assembly, be passed.”

The Motion was adopted.

WORKMEN’S COMPENSATION (SECOND AMENDMENT) BILL.

Tag HoNouraBLE Me. M. S. A. HYDARI (Labour Secretary): Sir, I
move :

 That the Bill further to amend the Workmen’s Compensation Act, 1923, for a certain
purpose, as passed by the Legislative Assembly, be taken into consideration.”
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Under section 15 of the Workmen’s Compensation Act, a seaman can claim
compensation for injuries received. All that this Bill proposes to do is that a
seaman who obtains compensation under a scheme made under the Personal
Injuries (Emergency Provisions) Act, 1939, cannot claim for the same injury
compensation under section 15. It does nov take away any right ; it merely
bars a man frcm claiming compensation twice over. '

Sir, I move.

*Tar HoNouraBLE Mr. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan) : There was some discussion on this measure in the other House and a
strained feeling developed. The Government, while not opposing the Motion
for reference to Select Committee, preferred to remain neutral and by a most
unexpected circumstance this Bill could not be referred to a Select Committee.
We would have been justified in asking for reference of this Bill to S8elect Com-
mittee if we felt that we would receive better treatment from the Government
Benches in this House than the other place received. But, being hopeless, I
did not dare to bring forward a Motion for the purpose.

I find there is nothing much to criticize in the provisions as they exist.
The only doubtful feature is that you have used the word “ could ”’ in the new
sub-clause (5) which is proposed to be added to section 15. If it had been
restricted to cases where payment had been obtained, there would have been
no objection, but by providing where it might be obtainable, you have intro-
duced an element of doubt. The wording is like this :

“ No compensation shall be payable under this Act in respect of any personal injury

for which a payment could be obtiined under any scheme made under the Personal Injuries
(Emergenoy Provisions) Act, 1939 ™.
Usually the language of a statute is more strict. 1 would not have inter-
vened in this debate, but I merely wished that Government should clarify the
situation. If a man does not apply under the impression that he is not eligible,
he would be deprived of both the rights. The question put in the Assembly
was that if a man receives compensation from one place he should not be en-
titled to recover from another place as well. That is a good proposition, but
merely on the supposition that he would have been entitled to obtain com-
pensation if he applied under the Workmen’s Compensation Act. But if that
18 rejected and the time for the application under the other Act does not remain,
what happens then ? He is debarred from this. Because you hold that he
could have applied under the British statute, while he might have been advised
by his legal advisers that he could not. The result will be that he would be
deprived of all his benefits. He could not get compensation either under the
Workmen’s Compensation Act or under the Personal Injuries (Emergency
Provisions) Act. That point, Sir, should be elucidated by the Government,
whether they are prepared to consider and provide some machinery for such
an emergency.

Secondly, Sir, I would like the Government to give us an assurance that
they will favourably consider the provisions of an Act on the same lines as -

*Not corrected by the Hopourable Member.
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the British Act. Those ships which are registered in India, persons serving on
them are not entitled to get compensation under the Personal Injuries (Emer-
gency Provisions) Act.

Tee HoNoUrABLE MR. SHAVAX A. LAL: They will get the compen-
sation under the Workmen’s Compensation Act.

Tae HoNouraBLE Mr. HOSSAIN IMAM : But the Workmen’s Com-
pensation Act, Sir, is not as liberal as the British provision. Now, in times of
war if there is a greater risk there should be a greater compensation. So I
should like the Government to consider the possibility of introducing more
liberal provisions for injuries received in vessels registered in British India if
such case shonld arise.

Tae HoNouraBLE Stk RAMASWAMI MUDALIAR (Commerce and
Labour Member): 8ir, I will take the last point first. This Act applies to
Indian seamen who are working in ships on the United Kingdom register. It
does not appiy to those who are working on ships on the Indian register. This
Act is complementary to the legislation that has been passed by the House of
Commons. Therefore, it applics only to those seamen who are on the United
Kingdom register. The intention of the Government is to apply similar pro-
visions to seamen who are on the Indian register also, provided they come under
the same category—namely, war injury. For that purpose we are not certain
that legislation is necessary at all. Probably by an amendment of the article of
agreement which Indian seamen entered into, at the time when they registered
on these ships, it may be possible to introduce similar provisions. Why it has
not been so far done, why I am unable to say that it will be done immediately,
is because we have vet to obtain the scheme which His Majesty’s Government is
drawing up with reference to Indian seamen on the United Kingdom register,
and as far as I can see, it is our intention that the same terms will apply to
those upon the Indian register. In that case my Honourable friend will realize
that the compensation which they will get for such war injuries will be on a
better scale than that provided in the Schedule of the Workmen’s Compensa-
tion Act.

As regards the point that my Honourable friend has raised about payment
which could be obtained as against payment which has been obtained, there
are obviously two answers. The first is a rather technical answer. If a right
is given to a person and if that right is not used, nobody can be blamed except
the person himself. If under the Workmen’s Compensation Act, the workman
does not apply within the period of limitation, does not go to a court of law,
nobody can help it. But in this case there is another answer also. When we
speak of an application being made, I do not think we are contemplating
any very technical and formidably formal form of application. The rules
have to be framed by this Government. The scheme is going to be worked
(at least that is the present intention) by the Government of India under
powers delegated by His Majesty’s Government. The Government of India
have been asked to co-operate in the working of this scheme for the obvious
reason that this Government have all the facts relating to Indian seamen and
therefore it is the intention of the Government of Ind‘ja to.work that scheme,
the compensation under it, however, being given by His Majesty’s Government
M4108 D
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from the British Treasary. Therefors, in the rules that may be framed by the
Government of India it is our intention to make it as easy as possible for the
Indian seamen to get this remedy and I can assure this House that we are not
contemplating any hard and fast rule whereby, either through the fault of his
legal advisers or anybody else, any seaman injured could easily miss a chance
of getting compensation under this scheme.

Tre HoNouraBLE THE PRESIDENT : Motion made :
* That the Bill further to amend the Workmen’s Compensation Act, 1923, for a certain
purpose, as passed by the Legislative Assembly, be taken into consideration.”

Question put and Motion adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Tar HoNoUrABLE Mg. M. 8. A. HYDARI : Sir, [ move:
* That the Bill, as passed by the Legislative Assembly, be passed.”
The Motion was adopted.

RESOLUTION RE ROAD DEVELOPMENT.

Tue HoNoUrABLE Mk. J. D. TYSON (Communications Secretary): Sir,
the Resolution which I wish to move runs as follows:

“ That this Council recommends to the Governor General in Council that the Resolue
tion on road development adopted by the Legislative Assembly on the 10th February and
by the Council ¢ of State on the 6th March, 1937, be amended as follows :

“ That for the words * for purposes of civil” in sub-paragraph (1) of paragraph 2
and for the words “ for the purposes of civil” where they occur in two places
in l:;b’-gsra.graph (1) of paragraph 3, the word *‘ in " be substituted in each
P .

Sir, Honourable Members who are fortunate enough to possess motor cars
will have observed that, every time they buy a gallon of petrol, they are called
upon to subscribe handsomely to general revenues by means of a customs or
excise duty. It will also no§ have escaped the notice of Honourable Members
that the same gallon of petrol bears an extra ““ duty of customs and excise ”,
at present fixed at 24 annas, levied under the Resolution on Road Development.
A gimilar extra duty of 2} annas is levied on motor spirit used ““ for purposes
of civil aviation ”’, and the proceeds of this duty levied on motor spirit used for
the purposes of civil aviation are devoted to grantsin aid of civil aviation. The
objects to which such grants-in-aid can be devoted are prescribed in a Resolu-
tion of the year 1934 and I may add that the details of the actual expenditure
are laid every year on the table of both Houses of the Legislature.

Now, Sir, the Defence Services have in the past enjoyed exemption from,
these duties, but from the 1st of April, 1938, that exemption has been with-
drawn. The duty accruing, therefore, from petrol consumed by the Defence
Services is automatically credited to the Road Fund. But Honourable Mem-
bers will, I hope, agree that it would be appropriate that the proceeds arising
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from petrol consumed by the Air Force in the air should be devoted to grants
in aid of civil aviation rather than to roads and bridges. This would follow
the analogy of the proceeds of motor spirit used in civil aviation. We are
asking that the proceeds from military aviation should be devoted to civil
aviation just as the proceeds of the duty on petrol consumed in civil aviation
aready are. As the Roads Resolution is worded at present, this happy result
cannot be achieved without the slight amendment which I propose. The effect
of the change proposed will also be that only petrol consumed in the air will
contribute to civil aviation and not petrol consumed by Defence forces or
even by civil aviation vehicles on the ground. Petrol consumed by Defence
force vehicles on the roads will benefit the roads side of the Fund. Ths
would also seem to be only fair.

8ir, I move.
The Motion was adopted.

Tuae HoNoUurABLE THE PRESIDENT : Honourable the Leader, I pnder-
stand that this finishes our work for the session, both official and non-official #

Tae HoNoUrABLE Kunwar S JAGDISH PRASAD (Leader of the
House): Yes, Sir. I regret to say that it does! (Laughter.)

Tue HoNouraBLE THE PRESIDENT : The Council is now adjourned
sine die.

The Council then adjourned sine die.

M4108—850—16-10-39—GIPS .
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See *“—"’ under “‘RamLway(s)”.

“Bast INDIAN RaILway— _
See “—"' under ‘‘Ramwax(s)”.

1 EMIGRATION—
Statement (laid on the table) re pro-
hibition of —— "¢ unskilled labour-
gs from British India to Ceylon.

Exrro¥menr oF CEHILDBEN - (AMENDMENT)
Bri—
See ‘‘—"' under ‘‘Bmwr”.

ExcoINes—
See “‘RAILWAY —'',

EUoROPEANS—

Information (laid on the table) re num-
ber of —— Anglo-Indians and
Indians in the employ of Port Trusts
on the 31st December, 1838, who were
;iceiviug salaries of Rs. 500 and over.

F

FEDERATION—
Question re inauguration of ——. 125,

FIREMEN—

Information (laid on the table) re
literate —— recruited on the N. W.
R. and other State-managed Rail-
ways.

G

GERMAN AGGRESSION—
Motion re —— against Poland. 5-20.

GooDs AND PASSENGER TRAINS—
Information (laid on the table) re —
running daily in the Howrah, Asan-
sol and Dinapore Divisions, E. I. R.,
etc. 37-40.

GOVERNMENT OF INDIA Priss,
Drrr1—

Inégrmation (laid on the table) re ——.

Nzw

GovErNOoR GENERAL, HIs EXCELLENCY

THB—
Message from —— nominating the
Panel of Chairmen.

GrANTS—

Statement (laid on the table) re. Re-
ort on the Progress of the schemes
nanced from the —— for Raral

Development for the period 1st Jan-
uary to 30th November, 1838. 32.

Harpan, HoN. KHAN BARADUR SHAMS-UD-
Defence of India Bill—

Motion to consider. 196-97.




INPEX TO THE OOUNOCIL OF STATES DEBATES. 7

LR Y

HEADMASTERS—
Question re status of —— of Indian
high schools maintained by the
E. I R. 28
f. E. ScrooL, SAHIBGANI—

Information (laid on the table) re num-
ber of pupils on the 3lst March,
1839 in the —. 46.

Hicr Scmoors—
See “INDIAN —"'.

HAimnp, Hon. CoLoNer N. G.—
Oath of Office. 125.

Resolution re Indianization of the
Indian Medical Service. 147-49.

Hi1ssAMUDDIN BAHADUR, HoNn. Lrt.-CoL.

Defence of India Bill-
Motion to consider. 187-88.
Motion re¢ German aggression against
Poland. 17,
HoNoURsS—
Congratulations to recipients of —.
46547. P

HosPITALS—
8ee ‘‘BriTrsm AND INDIAN MiILrTARY
"

Hossary Imam, HoN. Me.—
Code of Civil Procedure (Amendnient)

1 e
Motion to consider. 75.
Defence of India Bill—
Mczx'tl.aon to consider. 192, 219-24, 270,

Consideration of clause 8. 286-87.
Indian Census Bill—
Motion to consider. 65-66.
Motion to pass. 71, 72.
Indian Railways (Amendment) Bill—
Motjon to consider. 168.
Indian Salt (Amendment) Bill—
Motion to consider. 73-74.

Motion for Adjournment re recommen-
g;gcl,g' of the Chatfield Committee.

Motion re—

Ge{dl-l;f aggression against Poland.
Report of the Pacific Locomotive
losmmlttee. 83, 89, 93-86, 104, 106,

Hossary Imau, HoN. Mr.—contd.
Nomination of the —— to the Pamel
~ of Chairmen. 46.
I_?anpllli Piploda Courts .(Amendment)
l | —
Motion to consider.. 413.
Question (supplementary) re— _
Composition of the Inspectorates of
Armaments, and Mechanical Trens-
port, etc. 175-76.
Composition of the War Supply
Poard. 172-73.
Fixation of the minimum remunera-
tion for Anglo-Indians in the Rail-
;vzays at Rs. 56 per mensem. 230-

Resolution re—

Indianization of the Indian Medical
Bervice. 146-47.

Protection to the starch Iindustry.
236, 236-37.

Workmen's  Compensation
Amendment) Bill—

Motion to consider. 316-17.

{Second

HownaAH, ASANSOL AND DiNAPoRE® Drvi-
sions, E. I. R.— .

Infcrmation (laid on the table) re
goods and passenger trains running
daily in the —, etc. 37-40.

Hypaer, Hox. M. M. 8. A— ™

Workmen's  Compensation  (Becond
Amendment) Bill— :
Motion to consider. 315-16.

Motion to pass. 318.

I

Iom AND ABRATED WATERS— ;

Information (laid on the table) re con-
tracts for —— on the N. W. R. 7.

IMPERIAL BANE oF INDIA—

Question 7e competition by the —
with local banks. 60-61.

INCOME-TAX (AMENDMENT) BILL—
See “Indian —" under ‘“‘Bri”

INcoMe-TAx DeparTMENT, UnrTED PRO-
VINCBS— .
Question re peons in the ——. 60.

INCOME-TAX OFFICERS—
nestion re authority empowered to im«
Q se penalties on —— under rule: 49
of the Civil Services (Classification,
Control and Appeal) Rules. 56-57
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INDIAN(8)—

Information (laid on the table) re num-
ber of Europeans, Indians and
—— in the employ of Port Trusts
on the 31st December, 1838, who
were receiving salaries of Rs. 500
and over. 3L

§XDIAN AIRCRAFT (AMENDMENT) Biri—
See ‘‘—' under *'Brr’.

Inpisw Am Fomce VoLunTsRe Rzsenve
(DiscrrLINE) Brui—

See **—"' under “‘BrLyr”.

INDIAN AND BriTisE Mrmumary Hos-

PITALS—
Resolution re amalgamation of —.
162-65.

INDIAN CARRIAGE BY AIR (AMENDMENT)
Bru—

See ‘‘—"' under “‘Bmwr’.

INDIAN CENsSUS Brr—
See ‘““——"’ under ‘‘Brr’’.

INDIAN CrviL:S8Emvice OrricErs -

Information (laid on the table) re num-
ber of Military and —— lent to
Indian States. 36.

InpiaNn  Cotrton Crss

(AMENDMENT)

under “‘Brw’’.

See '—
InpiaN Hier Somoors—

Information (lasid on the table) 7e
amount of surplus funds taken over
by the E. I. R. on assuming direct
control 0-25 Oak Grove B8chool and

Question re status of headmasters of
—— maintained by the E. I. R.
228.

INDIAN INcOME-TAX (AMENDMENT) BIi—
See *‘——" under “‘BrLL’.

INDIAN MEDICAL SERVICE—

Resolution re Indianization of the —-.
136-58.

INDIAN MERCHANT SHIPPING (AMEND-

MeNT) Brii—

See *“—'' under “‘Brmr’’.
I¥DIAN  MERCHANT BSHIPPING
~ AMRNDMENT) Brur—

8¢e ‘‘“——"' under “Bmr’’.

{8mcoND

INDIAN NaAvaL REszRve—
See ‘‘Roxar —'.

INDIAN OATHS (AMENDMENT) BILl—
See '‘—"' under “‘Bmi”.

Inoux Orricers—
Question re—

—— in administrative departmente
of the Defence Forces. B1.

—— who have served in the Defence
Department. 227-78,

INDIAN PATENTS AND DESIGNs (AMEND-
MENT) Brii—
See ‘‘—" under “Bry’’.

INpIAN RAmLwAYs (AMENDMENT) Bme
(Insertion of new section 42)—

See ‘“——" under “Brmr”.

INDIAN RuBBER CONTROL (AMENDMENT)
Br—
See ‘““—" under “‘Brr’’.

INDIAN SALr (AMENDMENT) Bini—
See ‘““—"’ under ‘“‘Brp’.

INDIAN SEAMEN—

Besolution 7e improvement in living
and working conditions of —— ashore
and afloat. 240-490.

INouN  Sorr Coxe Cess ComMrrTeR
(RSBOONSTITUTION AND INCORPORATION)
BrLi— '

See ‘‘——"" under ‘‘Bmyr’’.

INDIAN STATES—

Information (laid on the table) re num-
ber of I. C. 8. and military officers
lent to —. 36,

Inpiax Succxssion (AMENDMENT) Brr—
See “—"" under ‘‘Bma’’.

INDIAN TARIFF (AMENDMENT) Brii—
See *‘—"" under “BroL”.

INDIAN TaRDFFr (SmcoND AMENDMENT)
BrLr— .
See ‘‘“—"" under ‘‘Bmr’.

Iugm: Tarrrr  (FouRTH AMENDMENT)

See “——" under “Brir".

Inpian Tra Crss (AMENDMENT) Brnr—
See “——"" under “‘Brr”.
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INDIANIZATION—

Resolution re —— of the Indisn
Medical Service. 136-88.

INDUSTRIAL BANK—

Question re establishment of an —-
by Govermuwent.

INDUSTRIES—
Question r¢ issue of information as to
the field of new —- and expansion

or contraction of the existing —.
60. i

INFORMATION (LAID ON TH® TABLB) 7¢—
All-India Radie. 31.

Amount of surplus funds taken over
by the E. I. R. on assuming direct
control of Osk Grove Scheol and
Indian high schools. 44-46.

Contracts for ice and aetated waters
on the N. W. R. 37.

Contracts for labour on railway
stations, E. B. R. 44,

Dmcovery of marble in the Mussoorie
Hills.

Goods and passenger ‘trains ranning
daily in the Howrah, Asansol and
Dnzaporc Divisions, E. I. R., etc.
37-40

Government of India Press, New
Delhi. 36.

Literate firemen recruited on the N.
W. R. and other State-managed Rail-
ways., 43.

Muslim representation in certain offices
of the Central Government located
at. Calcutta. 35.

Number of Europeans, Anglo-Indians
and Indians in the employ of Port
Trusts on the 3ist December; 1988,
wha were receiving salaries of Re.
500 and over. 31.

Number of I. C. 8. and Military offi-
cers lent t. Indian States. 36.

Number of non-service men appointed
in the Broadcasting Department from
the different provinces Ly public
advertisement during the years 1835-
1839. 30.

\umber of puﬁlls on the 3lst March,
45 939 in the H. E. School, Sahibganj.

Permancent wuy mopecborn on the E. 1.
R. and B. N. Ry 41.43.

Pxigtmg nnd Stctwnery Department.

Use of the Trevor Town Hall, Ajmer,
for public meetings. 34.

INFORMATION (LAID ON THE TABLE) re—
contd.,

Water-supply arrangements, etc., etc.,
made by the E, I. R. 44.

INSPECTORATER OF ARMAMENTS AND
MucradiCAL TRANSPORT—

Question re: —, etc. 175-76.

INruBANOD (AdmNDMENY) Brio—
See ‘‘—"' under “‘BmL’’.

InsoranoR Rutas, 1980 .
Statement (laid on' the table) re —.
22.
INSURANCE (SECOND AMENDMENT) Biui—

See Ve’ uan.

Ismarer Armmman, Hon. Kunwaz Hasr—
Defence of India Bill—
Motion to consider. 189.

J

JaapisH PRrasap, Hon. Kunwar S8frR—

Defence of India Bill—
Motion to consider. 194,
Consideration of clause 2. 279.

Medical Diplemas: Bill—
Motion: to -comsider. 77, 78-78.
Motion to psss. T9.

Motion for Adjournment re recom-
mendations of the Chatfield Com.
mittee. 63. .

Motion re— ,
German aggression sgsinst Poland.
8.7

B’n&orﬁ of the Loocemotive: Committee.
-87, 89.

Reschation re—
Indianization of the Indian Medical
Service. 149-53, 155-57.

Protectiom to the starch industry.
235,

JAPRN—

e “YamN".

Jowss, Hox. Ms. C. B.—
Indian Salt (Amendment) Bill—
Metion to consider. T3,
Motion to pass. 74.
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K-\'- pryy oo

KaLikAR, HoN. MB. V. V.— e

Defence of, India Bilj— L .

Motion to consider. 203-06, 274.
Motion-to pass. 308-09. - «

Motion for Adjouthmeht re recomnién-
dation -of “the ‘Chatfield Committee.
110-11.

Motion re Gérman: aggression against
Poland. 16-17.

Question re—

Abnormal imports .»ef s lyarn:, from
China and Japan. 61. . .

Broadcasting station at Nagpur. 61.

Increase in customs revenue. 62.

Recent Asiatic segregation legislation:
in the Union of Bouth Africa. . 61-
62.

Royal Indian Naval ‘Reserve. 51.
Trade relations ‘with Burma.- -62-65.

0

Resolution re—
Amalgamation of British and Indian
military hospifgls. 162-63, 165.
Manufacture of locomotives in Indis.
-126-29, 136-36. ::- ., --
Protection to “‘the -starch industry.
-35, 230-40, .
KODAIKANAL—
See ‘‘OUT-AGENCY'’.
Kosi AND RamcANGA' BrRiDGRS—

Question re toll levied on the —— be-
té\geen Moradabad and Rampur, 125-

Kunzau, Hon. Panbrr HIRDAY Nara—
Defence of India Bill—

Motion to consider. 181-86, 188, 189,
103, 213, 273, 274. .y
Consideration of clause 2. 278.
.Consideration of clause 8 -285-86,
287, 280. ‘
Consideration of clause 1% 298-80.
Motion to pass. - 303-06. .
{ndian Census Bill— °
Motion to consider. 67-68.

Motion for Adjournment re ’ recom-
mendations of the Chatfleld Cpm-.

mittee. 20-21, 107-10, 115, 133. |
Motion re—

German aggression agdinst Poland.

5, 15-16. e e

Re&ort of the Immaﬁvez'we.
’ 84’ ml 4 93_- 2 Ty

Kunzru, HoN. Panpir HIRDAY NATH—
contd. o
Indian Rubber Control (Amendment)

Bill— '
Motion to consider. 167.
Question re— - .
Composition of the DéPnce Co-ordi-
nation Department. 174-75.

Composition of the Inspectorates of
Armaments and Mechanical Trans-
port, ete. 175-76.

Composition of the War Sappl
Board. 171-74. i

Fixation 'of the minimum remunera-
tion for Anglo-Indians in the Rail-
g;ys at. Rs. 656 per mensem. 230-

Increase in reservation for Anglo-
Indians ‘in the-cadre of telegra-
g(l)mts, from 20 to 40 per cent. 220-

Indian officers who have served in
the Defence Department. 227-28.

Status of headmasters of Indian high
;%ls‘wh maintained by the E. I. g\

Resolution re—

' 'Amalgamation of British and Indian
military hospitals. 164-65.
Development of civil aviation. 249-
53, , 264-68. :
Indianization of the Indian Medical
Service. 136-42, 144, 150, 152-55,
166, 157.
-Manufacture of locomotives in India.

132-33, 134
. L
Lasoun—

£
Information (laid én the table) re con-
Ay,rtErlcltis lior —— on railway stations,

LABOURERS—

Statement (lsid on .the table) re pro-
hibition of em%grut,ion of unskilled
—— from British India to Ceylon.

LaL, H_ou. MR. SmAvax A—
Insurance (Second 4mendment) Bill—
" Motion to comsider. 316.
Motion to pass. , 315.
Oath of Office. 227.
-Repealing and Amending Bill— '
Motion to consider. 168.
“Motion to-pass. 160,
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Lau, Hon. Me. .BHAVAX A—contd. i *°

Workmen’s -Compensation (8econd
Amendment) Bill—

. Motion tq oconsider. 317...

Laxm: Marce' Works—
Question re representation. from the
57-58.

LroIsraTIioN— o
See ‘‘ASIATIC SEGREGATION ——''.

Larrars— ‘
Question re delay in delivéry of —,
etc., at Bijnor. 58-59.°
Lroyp, HoN. SIR ALAN—
Indian Census Bill—
Motion to consider. 68.

In%i";ln Rubber Control (Amendment)
ill—

Motion to consider.
Motion to pass. 167,
Ingiitlaln Tariff (Fourth Amendment)

166-67.

Motion to consider.
Motion to pass. 80.
Indian Tea Cess (Amendment) Bill—
Motion to consider. 76.
Motion to pass. 76.
Resolution re— :
Improvement in living and waorking

conditions of Indian seam:
and afloat. 246-47. - !.uhore

Protection to the starch indﬁstry.

79-80.

237-39, 240.

Locomorive CoMMmITTER—
‘See “Pacrric —"",

LocoMorrves—
Resolution re mangfactu — i
India. 126-36. ¥ re of "
M
MARBLE— )
Iné‘gmttion (fln.id on the table) re
1scovery of —— in the Mussoori
Hills. ?6 : ot )

i it

Marce Works—
See “Laxax —".

MEcrANIOAL - TRANSPORT—

See "Ixngrromm OF ARNMAMENSS
AND —"",

Mzpicir ' DyetoMas’ Biui—
See “—'"" under “Bmy’.

Mmon, 'Hox 8m RaAMUNNI—
Indian Census Bill—
‘.. Mation to oconsider. 66-67.
" Nom.ination‘ of the ~— as & member
2*6 ‘the Committee’ 'oml"etltiom. 45-

“ Nomination of the =—"to the Panel
of Ohaimen. X :

(A:nymnm)
See "‘¥ndian'——'" under’ “Bry’’.

MERCHANT SHIPPING (SECOND' ' AMENT-
MENT) Broi—
See “Indisn. —'' under “‘Bmy’.

Mpssagm— - | .
—— from His Excellency the Gover-
nor General nominating the Panel
of Chairmen. 48 s
Mrurrarny, HospIzlé—, )
See ‘“BRITISH AND INDIAN ——".

MILITARY OFFICERS—

Information {laid on the table) re

nnnmber of ‘I.C.B. and —— lent to
Indian States.

MiLLs—

See *‘CorroN —'.

MiTteA, M2. D. N.— o

Congratulations to — on his . B
® 4.

MORADABAD— .
See YRAMGANGA AND Kos1 Bripass .

MOTILAL, Hoy. Mz. G. 8.
Question re—
Air-conditionad coaches on railways.
52,63, 3.
Dtg;y realized on imported cotton.

Duty
w 52‘

Establishment of an industrial bank
by Government. 56.

realized on imported suger.

(LT
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MorruaL, Hon. Mm. 4. B.<roentd.
Question re—contd. -
Exports of cotton to Britain. 54

Imports of ocopbon, yam and pieve-
goods, 54.”0 ’
Inauguratiott of ——. 125.

Indian officers in sdministratjve
gleparbments of ‘the defence foroes. |

Issue of infovxation as ¢o the field |
.of new industries and expamsion
.or comtraction of the existwng in-
dustries. 60.

Ovsazn-production by catton mills. |

Saving in the Defence Budget

; uent upon the remoxal ef
BritinL troops from India. K B3

-Unhealthy competition and ower-
production in the cement and
.- ~other industries. 58.

MOTION FOR ABJOURNMENT nre—

Recommendations of the  Chatfield
Committee. 20-22, 63, 107-23. '

MOTIONS FOR ADIOURNMENT—

Promise by the Hon. the President
to make a statement on the question
of the right of reply in —. 232

MorioN re—
Ge;‘t&')an aggression  againast  Poland.

Report of the P’nciﬂc T.ocomotive
Committe=. 81-107.

Motor VenicLes Bru—
See “——"" under “Bry’’.

.

Moror VEesicLes (AMENDMENT) Brur—
Nee *——"" under “‘BiLr’’.

MupaLiar, Hen. ‘8ir RAMaswaMi—

Congratulations to the — on his
appointment as Commerce Mem-
ber. 211-12.

Defence of India Bilk—
Motion to consider. 212:1§.
Consideration of oclause 8. 985.
Motion to pass. 306,
Workmen's Compensation . {Second
.| Amendment) Bill— !
" Motion to consider. 31716

g

Munamuap Husaw, How. Har' Sysp—
Defence of Indim Bill—
Motion to consider. 192, 198-203.
Consideration of clause 8. 283-84.
(’foznga“idention of clsuse 10. 202,

Consideration of clause 13. 297.

Motion re German aggression against
Poland. 17-10.

MusAaMMAD Yakus, HoN. Sm—

Motion for Adjournment re- recom-
mendations of .the Chatfield Com-
mittee. 112,

Motion re German aggression against
Poland. 13.

Question (supplemeuntary) re delay in
delivery of letters, etc., at Bijnor.
58-59.

Muscin REPRERSENTATION—

Information (laid on the table) re

in certain offices of the Central
(Glovernment located at Calcutta.
Mussoorie HiLLs—
Nee “MARBLE.

NAGPUR—
See ‘“‘BROADCASTING STATION''.

Nawax Omanp, Rar BARADUR Lara—

Expressions of regret in  connection
with the death of —.

NAvAL REsErve—
See “RoviL INDIAN —'.

NORTH WESTERN RAILWAY—
See ** ** under ‘‘RAtLways’’.

0

0ax Grove ScrooL—

Information (laid on the table) re
amount of s\ul)ns funds taken over
by the Bt I. Rl on assuming direct
control of —— and Indian  high
schools. 44-45.

Ourit o8 Ovyxon—
Conran-8mith, Hon. Mr. E. 5.
Hind, Hon. Mr. N. G, 125,
Jones, Hon. Mr. C. E. 5,
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Oat or Orrice—contd.
Lal, Hon. Mr. Shavex A. 287..
Ogilvie, Hon. Mr. C. M: G. 5, 51.
Richardegn, ‘Hon. Mr. J. H. B. 6.
Tyson, Hon. Mr. J. D. 6.
Wakely, Hon. Mr. L. J. D. 171
Williams, Hon. Mr. A. deC. 161.

Oamas (AweNpMENT) Brir—
See “Indian ——" under *‘Brir’’.
OzrrcERs—
See “‘INCOME-TAX —".
See “INpIAN —"',
See ‘INDIAN CiviL Sprvice —''.
See “‘MILITARY ——''.

OciLvie, HoNn. Mr. C. M. G.—

Motion for Adjournment re recom-
mendations  of the Chatfield
Committee, 21, 120-22,

Oath of Office. 51.

OUT-AGENCY—

Question re complaints against the
working of the —— of the 8. 1. R.
at Kodaikanal, etc. 55.

P

Paciric LocoMmoTive CoMMITTEE—

Motion 7r Report of the — 8l-
107.

PapsrAR SAnIB BamApUR, Hon. Saryep
MonAMED—

Defence of India Bill—
Motion to consider. 139, 224-26.
Consideration of clause 8. 288-90.
Motion to pass. 309-10.

Resolution re improvement in living
and working conditions of Indian
seamen ashore and afleat. 246-46.

PANEL OF CHATRMEN—

Message from Hia Exullancy
Governor General

the
nommat,mg the

Pante Prrropa CoUurTs (Asmabaznt)
Br— e

See “—"" under “Bmy’’.

Parker, Hon. Mz. R:"H.—
Defencs of Indis Bill—
Motion to consider. 198,

Motion .7e Report. of the Locqubtive
Comnittee.

Nomination of t.he —— as a member
of :éle Commijttee on  Petitions.
45-46.

PASSENGER AND GooDS TRAINS—
: Information (laid on the table) re —

runmnf daily in the Howrah,
and Dinapore Di_visiona.
E. I R, etc. 37-40. e
PAaTENTS AND DEsiGNs (AMENDMENT)
Bru— _ e
See ‘“Indian —'’ ynder “BrLL’”.
Patro, Hon. S A P.—
Defence of India Bill—
, Motiem to comnder 183, 188-95,

202, 204,
(‘onalderatlon of clause 8. 288, 289
Consideration of claua«- 13. 296,
Indian Census Bill— .
Motion to consider. 68-69, 70. '
Motion to pass. 71, 72.

Motion for ‘Adjournment re recom-

mendations of the Chatfield Com-
mittes. 22

Motion re—
Gelr;mn aggression against Poland.
-14.

Report of the Pacific Locomotive
Committee. . . i

Nom.ination of the —— as & member
of the Committee on  Petitions.
45-46.

Resolution 7¢ manufacture of “loco
motives in India. 131752.

PENALTIES—

Question re authority empower to

impose —— on Income-tax Officers

under rule 49 of the Civil" Bervices
- [Classification, Control and ‘Appesl)

ules.: 66-57.
ProNs— N
Question 7¢ —— in the Income-tax

Department, United Provinces. 60.

PxRMANENT WAY INSPRCDORS—; .

Information (laid.on the table) re —
:sn the E.. 1, R, and B..N. R. 41.

4

"
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Perrvions;, CoOMMITTER ON~—
Constitution of the ——. 45-46.

PrrroL Tax Funp—

Statement (laid on ‘the table) re ob-
jeots on which the aviation share of
the —— was expended during the

. year 1938-39. 28-30: !

PizcsGoops—

Question re imports of cotton, yarn
and —. SF '

Poranp—
Motion re German aggression against
-20.

Porr TRuUSTS—

Information (laid on the table) re
number of Buropeans, Anglo-In-
dians and Indians in the employ of
— on the 3lst December 1838,
who were receiving salaries . of
Rs. 500 and over. 3l

Presroent, HoN, THE—

Motion 7e German aggression against
Poland. 5, 8, 14, 18-20,

Promise by the —— to make a
statement on the question of the
right of reply in Motions for Ad-
journment.

Dxpant-

PRINTING AND STATIONERY

MENT—
Information (laid on the table) re
36.

PROTECTION—

Resolution re —— to the starch in-
dustry.

PusLic MzpTINGS—
Information (laid on the table) re use
of the Trevor Town Hall, Ajmer,
for —. 3A.

PurILs—
" Information (laid on the table) re
number of —— on the 3lst March,

1839 in the H. E. School, Sahib-
ganj. 45.

RAILWAY(8)—
Bengal Nagpur ——
Information (lsid on the table) re
permanent way inspectors on the
E I R and —. 41-43.

RatLwav(s)—contd.
Eastern Bengal ——

Information (laid on the ta.bl:z'fe
contracts for labour,gon railway
stations, ——. 44 -
East Indian — )
Information (laid on the table) re—

Amount of surplus funds taken
over by the — aun assuming
direct control of Oak Grove
8chool and Indian high schools.
44-45.

Goods and  passenger - trains
running daily in the Howrah,
Asansol and Dinapore Divi-
sions, ——, etc. 37-40.

Permanent way inspectors on the
——, and B. N. R. 41.43.

Water-supply arrangements, etc.,
etc., made by the —. 4.

Question 7e status of headmasters
of Indian high schools main-

tained by the 228

Miscellaneous—
Question re—

Accidents on ——. 58,
Air-conditioned coaches on —.
52-563, 53.

Fixaution of the minimum remu-
neration for Anglo-Indians in
the —— at Rs. 60 per mensem.
230-32.

North Western ——
Information (laid on the table) re—

Contracts for ice and aerated
waters on the 317.

Literate firemen recruited on the
—— and other State-managed
Railways. 43.

Shadra-Saharanpur ——
Question re acquisition of the —.
Btate-managed ——

Information (laid on the table) re
literate firemen recruited on the
N. W. R. and other —. 43.

South Indian ——

Question 7e complaints against the
working of the out-agency of the
—= at Kodaikanal, etc. 56.

RaiLway Aupir Rrport, 1838—
Statement (laid on the table) re —.
.5 VO

Rm.w;\i EnoINes—
Question e searchlights on —. 68.
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RaiLways (AMENDMENT) BrLyn (Insertion
of new soction 42B)—
See “Indian ——'' under “Bir’.

Raiway Starions, E. B. R.—

Informatign (laid on the table) re con-
tracts for labour on railway stations,

p— .

RaismaN, Hon. SR JrREMY—

Congratulations to the —— on his
Knightheod. 47.

RamcaNGA AND Kosr BRrIDGEs—

Question e toll levied on  the —
between Moradabad and Rampur.
125-26.

RAMPUR— -
See ‘“RaMcaNGAa AND Kos1 Brrooes''.

Ram SaraN Das, Honx. Rar Bamapur

LaLa—
Defence of India Bill—
Motion to consider. 182, 202, 269-

73, 216.

Indian Census Bill—
Motion to consider. 67.
Motion to pass. T1-72.

Medical Diplomas Bill—
Motion to consider. 78.

Motion for Adjournment re recom-
mendations of the Chatfield Com-
mittee. 21.

Motion re—
" German eggression against Poland.
7-8.

Report of the Locomotive Com.-
mittee. 85, 86, 97-100, 105, 106.
Nomination of the —— to the Panel
of Chairmen. 456.
Resolution re—
Development  of civil
260-62, 263 ‘
Indianization of the Indian .Medi-
oal Service. 142-43.

Manufacture of locomotives in
India. 130-31, 134.

Protection to the starch industry.

aviation.

REGISTRATION
1930—

See “— und" "Aﬂ".

or FomxioNErs Aort,

RxcIsTRATION OF Fommiawmms Biir—
See “—" under “Bryr’.

ReGISTRATION OF. FOREIGNERS
TION) ORDER, 1939—

Statement (laid on the table) re ——.
32-33, 161.

(Bxmee-

REPEALING AND AMENDING Brr—
See ‘—" under ‘‘Bmy'.

REPRESENTATION—

Question 7re —— from the Laxmi
Match Works. 57-58.

RESOLUTION re—

British and Indian military hospitals.
Amalgamation of —. 162-65.

Civil aviation. Development of ~——.

Indian seamen. Improvement in liv-
ing end working conditions of —
ashore and afloat. 240-49.

Indianization of the Indian Medical

Service. 136.58.
Indian Medical B8ervice. Indianiza-
tion of the —. 136-58.
Locom.otives. Manufacture of — in
India. 126-36.
Protection  to the starch industry.

233-40

Road development. 318-19.
Starch industry. Protection to the
233.40

RicHAarDsON, Hon. Me. J. H. 8.—

Motion re German a, sion a st
Poland. 14-15. ggres i

RiGHT or RerLy—

Promise by the Hon. the President to
make a statement on the question of
the — in Motions for Adjourn-
ment. 232.

Roap DrveroPMENT—
Resolution re ——. 318-18.

RovAL INDIAN NavaL Resznve—
Question re ——, B51.

Russer ConTROL (AMENDMENT) BILr—
See “INDIAN —="",

RuLiNng—

Bill/ Amendment—

Neither the Mover nor the Govern-
ment Member is entitled to reply
on an — to a —. 279.
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Ryriwa—condd, LI
Miscellaneous— =

-A Member should fiet spak iromi-
cally or in disparagement of any
other Member. 208.

RURAL DFEVELOPMENT—

Statement (laid on the table) re Re-

port on the Progress of the schemes
..financed from the grants for ——
for the period 1st January to' 30th
Noven.ber, 1939. 32.

Russrir, Hon., SirR GUTHRIE—
Indian Railways (Amendment) Bill—
Motion to consider. 168, 168-69.
Motion to pass. 168.

Motion re Report of the Pacific Loco-
motive Committee. 81-88, 93, 94,
.99, . 104-06.

Resolution re r;lanufadture of loco-
-motives in India. 133-36.

SaLt (AMENDMENT) BIiii—
See ‘‘Indian ——’ under “‘BiLn’’.

SArru, Hon. Mr. P. N.——'
Defence of India Bill—
Motion to consider. 192, 2056-11,
oy 2T, 222, 270, 271.
Consideration of clause 2.-- 877, 277-
78, 278.

Consideration of clause 5. 280.

_ Cousideration of clause 8. '280-83,
‘284, 289, 290, 201

Consideration of clause 10. 291,
201-92, 283, 203-94.

Consideration of clause 13. 295-87.
Motion to pass. 299-303.°

Indian Census Bill—

" Motion to consider. 60-70.

Medical Diplomas Bill—
Motion to consider. T7-78.

Matign for .Adjournment re recom-
mendations of the Chatfield Com-
mittee. 117-19.

Motion re—
German aggression against Poland.
8-10.

‘Report of the Locometive Com-
" mittee. 101-04, 106.

Sapru, HonN. MRr. P. N.-—contd.

I:Jominstion of the —— as a member
2§ 4:6.he Committee on Petitions.

Pm'tl}l‘ Piploda . Courte (Amendment)
f - &

Mi—

Motion to consider. 312

Question re—
Accidents on railways. 58.

Acquisition of the Shadra-Ssharan-
pur Railway. B57.

Authority empowered to imposc
penalties on Income-tax Officers
under rule 49 of the Civil Ber-
vices (Classification, Control and

Appeal) Rules. 56-57.

Competition by the Imperial Bank
of India with local banks. 60-61.

Delny in delivery of letters, etc., at
Bijnor. 58-59.

Encouragement of banking. 58.

Exercise of powers by Commis-
gioners of Ipcome-tax wunder rule
49 of the Civil Services (Classi-
fication, Control and  Appeal)
Rules. 55-56.

Peons in the Incometax Depart-
ment, United Provinces. 60.

Representation from the Laxmi
Match Works. 57-58.

Searchlights on railway engines.

Toll levied on the Ramganga and
Kosi bridges between Moradabad
and Rampur. 125-26.

Question (supplementary) re—

Composition of the War Supply
Board. 173.

Fixation of the minimum remu-
neration for Anglo-Indians in
the Railways at Re. 56 per men-
sem. 230-32.

Indian officens. who have served in
the Defonce Department. 227-
28.

Resolution re— )

Improvemertt in_ living and working
conditions of Indian seamen
ashore and afloat. 240-45,
49.

Indianization. of the Indian Medical
Service. 138, 143-45.

Mamfactire of locomotives in
India. 120:30.

~
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»

ScrooL(s)— -
See “H. E. — SaHIBGUNS".

See “‘InpiaN HIGH —"

”

See “Oax GROVE — .

See “INDAN —"'.

SEAMEN—
See “‘INDIAN ——'.

L}
SEARCHLIGHTS—

Question re —— on railway engines.
68.

SHADRA-SAHARANPUR. RAILWAY—
See “— under ‘‘RAILWAY(8)".

Sinma, Hon. Komar NRIPENDRA
NARAYAN—
Defence of India Bill—
Motion to consider. 196.
Motion 7¢ German aggression agsinst
Poland. 17.

SosHA SiNgH, HON. BARDAR BaHaDUR—

Motion for Adjournment 7e recom-
mendations of the Chatfield Com-
mittee. 115-17.

Sorr Coxe Cess COMMITTEE (RxconNsTi-
TUTION AND INCORPORATION] Brui—

See “Indian ——'' under “Brryr'’.

SourH INDIAN RAILWAY—
See ‘— under ‘“‘RaLwax(s)”.

SpeNCE, SIR GEORGE—

Congratulations to — on his
Knighthood. 47.

STANDARDS OF WmebT Brur—
See ‘‘—' under "Bmy".

StAaRCH INDUSTRY—

Resolution 7e protoclion to the —.
233-40.

STATE-MANAGED RATLWAY!S)—
See ‘‘—'' under "‘RAII.WA!(!)".

STATEMENT(S) (LAID ‘ON THE TABLE) 7e—

Agprolpris_bion Aocounts of Railways

in India far 1937-38; Part ‘I—Re-
view and Part TI—Detailed Ap-
propriation Accouate. 31. -

Balance Sheets of Railway Collieries
and Statements of all in costs of
coal for 1837-38. 32.

.

&

SIATEMENT(S) (LAID ON THE LABLE) re—

contd. .

. Capital Statements, Balanoe Sheets
and Profit and Loss Accounts of
Railwgys * in India including the
Balance Sheet and the Profit and
Tross Account of Tatanagar Work-
shops. 31

Central Government Appropriation
Accounts of the Defence Services
for 1937-38. i

Central Government Audit Report—
Defence  Services, 1839 (including
yeport on the Appropriation Ac-
counts of the Defence Services for
1937-38). 31.

Central Government Finance Ac-
counts, 1937-38 and the Audit Re-
port, 1938, 32.

Commercial Appendix to the Appro-
priation  Accounts of the Defence
Services for the year 1937-38 and
the Audit Report thereon. 3l

Declaration of exemption under sec-
tion 6 of the Registration of
Foreigners Act 1939. 33, 176.

Insurance Rules, 1939. 22.

Objects on which the aviation share
of the Petrol Tax Funds was ex-
pended  during the year 1938-39.
28-30.

Prohibition of emigration of unskilled
labourers from Pritish India ta
Ceylon. 33. k

Rallway Audit Report, 1839. 3L

Registration of Foreigners (Exemp-
tion) Order, 1839. 3233, 161.

Reé;):t on the Prograss of the schemes
nced from the grants for Rural
Development  for the period 1st.

January to 30th. November 1839. 32.

United Kingdom-India Trade Agree
ment Rules, 1039. 22-28.
STATEMENT OF BuUsINESS—

—— by the Hon. the Leader of th
House. 49, 158-60, 170. 3

SvocessIoN (AMENDMENT) Brui—
* 8ee “Indian —— nndep I'an;

SveAar—

Question re duty realized im-
ported ——. % o m

Suaar InDusTRY (PRoTSUrION) Brii—
See ‘“——'" ‘under “Brr”
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"l‘nm' (Axm¥DMENT) Bri—

¢ ‘“Indian —" ~under l'Bn.n"
Tanrer (Szcowp AMENDMENT) Bui—
See ‘“‘Indian ——'’ under “‘Bmy’.

Tarrrr (Fourte AMENDMENT) Brmi—
See ‘“Indian ——"' under “Bmy’.

TAYLOR, SR JAMES—

Congratulations
* K.C.LE. 46.

to — on his

Tza Cuss (AMENDMENT) Brii—
See ‘‘Indian ——’ under “Bryr’.

TELEGRAPNISTS—

Question re increase in reservation
for Anglo-Indians in the cadre of
—— from 20 to 40 per cent. 229-
30.

ToLL—

Question re —— levied on  the
Ramganga and Kosi Bridges
between Moradabad and Rampur.
125-26.

"Trape Rerarions—
Question re —— with Burma. 62-
63.

Trevorn TownN Harr, Amsn—

Information (laid on the table) re
‘wse of the —— for public meetings.
24.

Troors—
See ‘‘BrrtisE —''.

Tyson, HoN. Mr. J. D.—
Indian Aircraft (Amendment) Bill—
Motion to consider. 311-12
Motion to pass. 312.

Indian Cenrnage by Air (Amend-
ment) B

Motion to consider.
Motion to pass. 166.

165-66.

Motor Vehicles (Amendment) Bill—
Motion te .censider.. 314-15.
Motion to pass. 315.

,,Tuon Hon. MR. J. D.—contd.

Resolution re-
Development of ocivil ‘aviation.
253-60, 265, 268-68.
d development. 318-19.

U

UnioN oy BoUTH AFRICA—
See ‘“AsiaTic SEGREGATION Lrors-
LATION''.
Unrrep KiNepoM-INDIA TRADE AGRER-
MENT Rures, 1838—
Statement (laid om the table) re —.
22-28.

\/

Vicekroy, His ExXOELLENCY THE—

Address by —— to the Members of
the Central Legislature. 1-4.
w

‘Wakmy, Hon. Mr. L. J. D.—
Oath of Office. 171.

‘War SuprLY BoARD—
Question re composition of the —.
171.74.

‘WATER-SUPPLY—

Information (laid on the table) re
arrangements, etc., etc., made by
the E. 1. R. 44..

Wruiams, Hon. Mr. A. pp C.—
Defence of India Bill—

Motion to consider. 177-81, 222,
273-76.

Consideration of clause 2. 277,
278, !

Consideration of clause 5. 280.
Consideration of clause 8. 280-01.
Consideration of clause 10. 291,
202-93, 203, 204-85.
Consideration of clause 13. 297.
Motion to pass. 289, 300, 310.
Indian Air Force Volunteer Reserve
(Discipline) Bill—
Motion to consider. 310-11.
Motion to pass. 311
Oath of Oﬁoe 161.

lution amulgnmatxon of
ritish ani Indun military hospi-
tals.
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s S

Y

GVORKMEN'S COMPENSATION  (AMERND-

meNT) Brnr— YaRN—

See “——" under “Bmr”. ‘Question re—

- rmal  imports of —— from.

WOoREMEN'S COMPENSATION  (Smoowp China and Japan. 61.

AmENDMENT) Bou— Jmports of cotton, —— and piece-

See ‘‘—" under “BrLr”. goods.

‘GIPD—L204 LD—8.3-40—809.





